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1. Madhya Pradesh Krishi Upaj Mandi
Adhiniyam, 1972



Madhya Pradesh Krishi Upaj Mandi
Adhiniyam, 1972

[Act No. 24 of 1973]

[18th April, 1973]

PREAMBLE
An Act to provide for the better regulation of buying and selling of agricultural produce and
the establishment and proper administration of markets of agricultural produce in the State of
Madhya Pradesh

CHAPTER I
PRELIMINARY

Section 1 - Short title, extent and commencement-

(1) This Act may be called the Madhya Pradesh Krishi Upaj Mandi Adhiniyam, 1972.

(2) It extends to whole of Madhya Pradesh.

(3) It shall come into force on such date as the State Government may, by notification,
appoint.

Section 2 — Definitions-
(1) In this Act, unless the context otherwise requires,
1. "agricultural produce" means all produce *[x x x] of agriculture, horticulture, animal
husbandry, apiculture, pisciculture, or forest as specified in the Schedule;
*[(b) "agriculturist" means a person whose source of livelihood is wholly dependent on
agricultural produce and who cultivates land on one's own account,--
(i) by one's own labour; or
(ii) by the labour of the either spouse; or
(iii) under the personal supervision of oneself or any member of one's family referred
to in sub-clause (ii) above by hired labour or by servants on wages payable in cash or
kind but not as crop share, but does not include a trader, commission agent, processor,
*[manufacturer] broker, weighman, or hammal of agricultural produce although such
trader, commission agent, processor, “[manufacturer] broker, weighman or hammal
may also be engaged in the production of agricultural produce;]
(c) "Board" means the Madhya Pradesh State Agricultural Marketing Board established under
this Act;
(d) "Bye-laws" means the bye-laws made under Section 80;

! Received the assent of the President on 18-4-1973, first published in the M.P. Gazette (Extraordinary), dated
27-4-1973.

? Words “whether processed or not” omitted by M.P. Act. No. 5 of 1990

* Subs. by M.P. Act No. 11 of 1985 (w.e.f. 12-6-1985).

* Inserted by M.P. Act No. 7 of 2012 (w.e.f. 27-1-2012).

> Inserted by M.P. Act No. 7 of 2012 (w.e.f. 27-1-2012).



°[(dd) "Collector" means the Collector of the District and includes an Additional Collector;

(e) "Commission Agent" means a person who on behalf of his principal “[trader] and in
consideration of a commission or percentage upon the amount involved in such transaction
buys agricultural produce and makes payment in cash, keeps it in his custody and delivers it to
the principal ®[trader] in due course or who receives and takes in his custody agricultural
produce sent for sale °[within the market area or from outside the market area], sells the same
in the market area and collects payment therefor from the buyer and remits the sale proceeds
to his principal *°[trader];

"[(ee) "Contract farming" means farming of agricultural produce on contract basis by a
person on his land under a written agreement with another person to the effect that his farm
produce shall be purchased at a rate specified in the agreement;]

’[(f) "Managing Director" means the Managing Director of the Madhya Pradesh State
Agricultural Marketing Board appointed under this Act and he shall also be the
Commissioner, Mandi, Madhya Pradesh]

B[(ff) “manufacturer” means a person who manufactures agricultural produce by manual or
mechanical means;

(fff) “manufacturing with its grammatical variations and cognate expressions means the
production of articles for use from raw agricultural produce or its product, by giving them
new forms, qualities, properties or combinations, whether by hand-labour or by machinery;]
(9) "Market" means a market established under Section 4;

(h) "market area™ means the area for which a market is established under Section 4;

(i) "market committee" means a committee constituted under Section 11;

(j) "market functionary" includes a broker, a commission agent, an exporter, a ginner, an
importer, a presser, a processor, [ a manufacturer,] a stockist, a trader, weighman,
warehouseman, hammal, surveyor and such other person as may be declared under the rules
or the bye-laws to be a market functionary;

(K) "market proper" in relation to a market yard means an area declared to be a market
proper under clause (b) of sub-section (2) of Section 5;

I(I) "market yard or sub-market yard" in relation to a market area means a specified place
declared to be a market yard or sub-market yard under clause (a) of sub-section (2) of Section
5;]

8[Explanation:--The expression "sub-market yard" shall include "haat bazars"]

® Inserted by M.P. Act No. 18 of 1979 (w.e.f. 7-6-1979).

7 Inserted by MP. Act No. 24 of 1986 (w.e.f. 21-7-1986).

® Inserted by MP. Act No. 24 of 1986 (w.e.f. 21-7-1986).

® Subs for “from outside the market area” by MP. Act No. 18 of 1979 (w.e.f. 7-6-1979).
% Inserted by MP. Act No. 24 of 1986 (21-7-86)

" Inserted by MP. Act No. 18 of 1979 (7-6-79), deleted by MP 27 of 1997 (15-6-1997) and again inserted by
MP 15 of 2003 (w.e.f. 15-6-2003).

'2 Substituted by MP. Act No. 27 of 1997 (w.e.f. 15-6-1997).

 Inserted by MP Act No. 7 of 2012 (27-1-2012)

" Inserted by MP Act No. 7 of 2012 (27-1-2012)

' Substituted by MP. Act No. 27 of 1997 (w.e.f. 15-6-1997).



'®[(m) "notified agricultural produce" in relation to a market means all such produce

specified in the Schedule;]

I(m-1) "Other Backward Classes" means the Other Backward Classes of citizens as
specified by the State Government by Notification No. F. 85-XXV-4-84, dated the 26th
December, 1984 as amended from time to time.]

¥[(mm) "petty trader" means a person who does not hold more than ten quintals of various
kinds of notified agricultural produce or four quintals of any single notified agricultural
produce in stock at a time;]

Provided that he shall not purchase more than four quintals of cereals or two quintals of
oilseeds, pulses and fibre crops, in a day]; and

I(mmm) "processing” means powdering, crushing, decorticating, husking, parboiling,
polishing, ginning, pressing, curing or any other treatment to which an agricultural produce or
its product is subjected to before final consumption;

(mmmm) "processor” means a person who processes agricultural produce by manual or
mechanical means;]

2°[(mmmmm) "Scheduled Castes" and "Scheduled Tribes" shall carry the same meanings as
assigned to them under clauses (24) and (25) respectively of Article 366 of the Constitution of
India;]

() [xxx]

(o) "Secretary™ means the secretary of a Market Committee;

*?[(p) "trader" means a person who in his normal course of business buys or sells any notified
agricultural produce, and includes a person engaged in processing of agricultural produce, but
does not include an agriculturist as defined in clause (b) of this sub-section.]

(2) If a question arises whether any person is an agriculturist or not for the purpose of this
Act, the decision of the Collector of the district in which such person is engaged in the
production or growth of agricultural produce shall be final.

CHAPTER II
Establishment of Markets

Section 3 - Notification of intention of regulating marketing of notified agricultural
produce in specified area-

(1) Upon a representation made by local authority or by the growers of any agricultural
produce within the area for which a market is proposed to be established or otherwise, the
State Government may, by notification, and in such other manner as may be prescribed,

'® Substituted by MP. Act No. 24 of 1986 (w.e.f. 21-7-1986).
" Inserted by MP. Act No. 27 of 1997 (w.e.f. 15-6-1997).

' Substituted by MP. Act No. 24 of 1986 (w.e.f. 21-7-1986).
' Substituted by MP. Act No. 18 of 1979 (w.e.f. 7-6-1979).
*® Inserted by MP. Act No. 27 of 1997 (w.e.f. 15-6-1997).

*! Omitted by M.P. Act No. 24 of 1986 (w.e.f. 21-7-1986).

?2 Substituted by M.P. Act No. 26 of 1987 (w.e.f. 1-6-1987).



declare its intention to establish a market *’[for regulating the purchase and sale of
agricultural produce in such area] as may be specified in the notification.
(2) A notification under sub-section (1) shall state that any objection or suggestion which may
be received by the State Government within a period of not less than one month to be
specified in the notification shall be considered by the State Government.

Section 4 - Establishment of market and of regulation of marketing of notified
agricultural produce therein-

After the expiry of the period specified in the notification issued under Section 3 and after
considering such objections and suggestions, as may be received before such expiry and
making such inquiry, if any, as may be necessary, the State Government may, by another
notification, establish a market for the area specified in the notification under Section 3 or any
portion thereof for the purpose of this Act *[in respect of the agricultural produce specified in
the Schedule] *’[and the market so established shall be known by the name as may be
specified in that notification.]

Section 5 - Market yard and market proper-
(1) (a) In every market area,--
(i) there shall be a market yard; and
?%[(ii) there may be more than one sub-market yards];
(b) *’[for every market yard or sub-market yard] there shall be a market proper.
(2) The State Government shall, as soon as may be, after the issue of notification under
Section 4, by notification,--
*%[(a) declare any specified place including any structure, enclosure, open place, or
locality in the market area to be a market yard or sub-market yard, as the case may
be]; and
(b) declare in relation to [such market yard or sub-market yard as the case may be],
any specified area in the market area to be a market proper.

Section 6 - Control of marketing of notified agricultural produce-

On the establishment of market under Section 4,--

(@) no local authority shall, notwithstanding anything contained in any enactment for the time
being in force, set up, establish, continue or use or allow to be set up, established, continued
or used any place in the market area for the marketing of any notified agricultural produce;

(b) no person shall, except in accordance with the provisions of this Act and the rules and
bye-laws made thereunder,--

% Substituted by M.P. Act No. 24 of 1986 (w.e.f. 21-7-1986).
** Substituted by M.P. Act No. 24 of 1986 (w.e.f. 21-7-1986).
% Inserted by MP. Act No. 18 of 1979 (w.e.f. 7-6-1979).

*® Substituted by MP. Act No. 24 of 1986 (w.e.f. 21-7-1986).
%7 Substituted by MP. Act No. 24 of 1986 (w.e.f. 21-7-1986).
%8 Substituted by MP. Act No. 24 of 1986 (w.e.f. 21-7-1986).



(i) use any place in the market area for the marketing of the notified agricultural
produce; or
(ii) operate in the market area as a market functionary:
Provided that nothing herein shall apply to--
(@) the sale or purchase of such agricultural produce--
’[(i) the producer whereof is himself its seller and such sale is made in
quantity not exceeding four quintals at a time to a person who purchases it for
his domestic consumption];
(i1) which is brought by head loads;
39[(iii) which is purchased or sold by a petty trader *'[x x];
3?[(iv) [Deleted]
*3[(v) which is purchased by an authorised fair price shop dealer from the Food
Corporation of India, the Madhya Pradesh State Commodities Trading
Corporation or any other agency or institution authorised by the State
Government for distribution of essential commodities through the Public
Distribution System.]
(b) the transfer of such agricultural produce to a co-operative society for the purpose
of securing an advance therefrom®* [;
(c) agricultural produce notified in Part VII and VIII of the Schedule which is
purchased or sold outside the notified market yard:]

**[Provided further that the State Government may, by notification, for reasons to be
specified therein, withdraw the exemption under sub-clause (ii) of clause (a) of the
preceding proviso. The State government may also, by notification, withdraw the
exemption and issue directives for the agricultural produce purchased or sold with
respect to clause (c) of the preceding provisio, and the directives so issued would be
bound to be complied with.]

CHAPTER- 111
Constitution of Market Committes

Section 7 - Establishment of Market Committee and its incorporation-
(1) For every market area, there shall be a Market Committee having jurisdiction over the
entire market area.

% Substituted by M.P. Act No. 18 of 1979 (w.e.f. 7-6-1979).

%% Substituted by M.P. Act No. 18 of 1979 (w.e.f. 7-6-1979).

*! Omitted by M.P. Act No. 24 of 1986 (w.e.f. 21-7-1986).

*2 Omitted by M.P. Act No. 27 of 1997 (w.e.f. 15-6-1997).

** Inserted by M.P. Act No. 18 of 1979 (w.e.f. 7-6-1979).

*Cl. (c) ins. By M.P. 7 of 2012 [27-1-2012]

% 2" proviso substituded by M.P. Act 7 of 2012 for the following:-

“provided further that the State Government may, by notification, for reasons to be specified therein, withdraw
the exemption under sub-clause (2) of the clause (a) of the preceeing proviso in respet of such market area as
may be specified in the notification.”



(2) **[Every Market Committee shall be a body corporate by the name specified in the
notification under Section 4.] It shall have perpetual succession and a common seal and may
sue and be sued in its corporate name and shall subject to such restrictions as are imposed by
or under this Act, be competent to contract and to acquire, hold, lease, sell or otherwise
transfer any property and to do all other things necessary for the purposes of this Act:
*’[Provided that no immovable property shall be acquired without the prior permission of the
Managing Director in writing:

Provided further that no immovable property shall be transferred by way of sale, lease or
otherwise in a manner other than the manner prescribed in the rules made by the State
Government for the purpose.]

(3) Notwithstanding anything contained in any enactment for the time being in force, every
Market Committee shall, for all purposes, be deemed to by a local authority.

Section 8 - Vesting of property of local authority in Market Committee-
(1) The Market Committee may require a local authority to transfer to it any land or building
belonging to the local authority which is situated within the market yard and which
immediately before the establishment of the market was being used by the local authority for
the purposes of the market, and the local authority shall, within one month of the receipt of
the requisition, transfer the land or building, as the case may be, to the Market Committee on
such terms as may be agreed upon between them.
(2) Where within a period of thirty days from the date of receipt of requisition by the local
authority under sub-section (1) no agreement is reached between the local authority and the
Market Committee under the said sub-section, the land or building required by the Market
Committee shall vest in the Market Committee for the purposes of this Act and the local
authority shall be paid such compensation as may be determined by the Collector under sub-
section (5):
Provided that no compensation shall be payable to a local authority in respect of any
land or building which had vested in it by virtue of the provisions contained in the
enactment relating to the constitution of such local authority without payment of any
amount whatsoever for such vesting:
Provided further that any party aggrieved by the order of the Collector may, within
thirty days from the date of such order, appeal to the State Government.
(3) The local authority shall deliver possession of the land or building vesting in the Market
Committee under sub-section (2) within a period of seven days from such vesting and on
failure of the local authority to do so, within the period aforesaid, the Collector shall take
possession of the land or building and cause it to be delivered to the Market Committee.
(4) The order of the State Government and subject to that order, the order of the Collector
under sub-section (2) shall be final and binding on both the parties.

% Substituted by MP. Act No. 18 of 1979 (w.e.f. 7-6-1979).

%7 Substituted by MP. Act No.15 of 2003 (w.e.f. 15-6-2003). Prior to substitution it read as under : "Provided
that no immovable property shall be acquired, transferred by way of sale, lease or otherwise without the prior
permission of the Managing Director in writing."



(5) The Collector shall fix the amount of compensation for the land or building having regard
to--
(i) the annual rent for which the building might reasonably be expected to be let from
year to year;
(i) the condition of building;
*¥[(iii) the amount of compensation paid by the local authority for the acquisition of
such land and the present market value of the land; and
(iv) the cost or the present market value of any building erected or other work
executed on the land by local authority.]
(6) The compensation fixed under sub-section (5), may, at the option of the Market
Committee, be paid in lump-sum or in such number of equal annual installments not
exceeding ten as the Collector may fix. Where the compensation is paid in installments, it
shall carry interest at the rate of six percent, per annum which shall be payable along with the
installment.

Section 9 - Acquisition of land for Board or Market Committee-
(1) When any land within the market area is required for the purposes of this Act and the
Board or the Market Committee is unable to acquire it by agreement the State Government
may, at the request of the Board or the Market Committee, as the case may be, proceed to
acquire such land under the provisions of the Land Acquisition Act, 1894 (No. 1 of 1894) and
on the payment of the compensation awarded under that Act, by the Market Committee and of
any other charges incurred by the State Government in connection with the acquisition, the
land shall vest in the Board or the Market Committee, as the case may be.
**[(2) Any land which has been acquired for and vests in the Board or Market Committee
under sub-section (1) shall be transferred by way of sale, lease or otherwise only in
accordance with the rules made by the State Government for the purpose.]
*9[(3) Nothing contained in the Madhya Pradesh Land Revenue Code, 1959 (No. 20 of 1959),
and rules made thereunder in so far as they relate to diversion of land, revision of land
revenue consequent on the change in the use of land from agriculture to any other purpose and
other matters incidental thereto, shall apply to land acquired by the Market Committee under
subsection (1) or acquired by transfer, purchase, gift or otherwise and used for the purpose of
establishment of a market yard or a sub-market yard :
Provided that the premises used for market yard, sub-market yard or for the purpose of
the Board shall not be deemed to be included in the limits of the Municipal
Corporation, Municipal Council, Notified Area, Gram Panchayat or a Special Area
Development Authority, as the case may be.]

Section 10 - Appointment of Officer-in-Charge pending constitution of first Market
Committee-

% Substituted by M.P. Act No. 24 of 1986 (w.e.f. 21-7-1986).
% Substituted by M.P. Act No. 15 of 2003 (w.e.f. 15-6-2003). Prior to substitution it read as under :
“% Substituted by M.P. Act No. 24 of 1986 (w.e.f. 21-7-1986).
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(1) When a market is established for the first time under this Act, the [Managing Director]

shall, by an order, appoint a person to be the Officer-in-Charge **[for a period not exceeding

two years.] The Officer-in-Charge shall, subject to the control of the [Managing Director]

exercise all the powers and perform all the duties of the Market Committee under this Act:
Provided that in the event of death, resignation, leave or suspension of the Officer-in-
Charge a casual vacancy shall be deemed to have occurred in such office and such
vacancy shall be filled, as soon as may be, by appointment of a person thereto by the
“[Managing Director] and until such appointment is made a person nominated by the
Collector shall act as an Officer-in-Charge:

Provided further that if the Market Committee is constituted before the expiration of
the period aforesaid the Officer-in-Charge shall cease to hold office on the date
appointed for the first general meeting of the newly constituted Market Committee.
(2) Any Officer-in-Charge appointed under sub-section (1), may at any time be removed by
the [Managing Director] who shall have power to appoint another person in his place.
(3) Any person appointed Officer-in-Charge under sub-section (1) shall receive from the
Market Committee Fund for his services such pay and allowances as may be fixed by the
[Managing Director].
(4) The Officer-in-Charge appointed under sub-section (1) shall, notwithstanding the
expiration of his term thereunder, continue to hold office or function till the date appointed for
the first general meeting under *‘[sub-section (1) of Section 13] of the newly constituted
Market Committee.]

Section 11 - Constitution of Market Committee-

*[(1) A Market Committee shall consist of,--
(a) the Chairman elected under Section 12;
(b) ten representatives of agriculturists possessing such qualifications as may be
prescribed chosen by direct election from the constituencies of a market area in
accordance with the provisions of this Act and the rules made thereunder;

Explanation:--The expression "representatives of agriculturists” in this clause shall not
include an agriculturist of the market area if any relative, that is to say wife, husband,
father, mother, brother, sister, son, daughter, father's father, father's brother, father's
sister, mother's father, mother's brother or sister, father's brother's son or daughter,
mother's sister's son or daughter, brother's son or daughter, sister's son or daughter,
brother's son or daughter, sister's son or daughter, son's wife, daughter's husband,
sister's husband, wife's sister's husband, father's sister's husband, mother's sister's
husband, son's son or daughter, daughter's son or daughter, wife's father or mother,

*! Substituted by M.P. Act No. 8 of 1994 (w.e.f. 16-1-1994).

*? Substituted by M.P. Act No. 27 of 1997 (w.e.f. 15-6-1997).
* Substituted by M.P. Act No. 27 of 1997 (w.e.f. 15-6-1997).
* Substituted by M.P. Act No. 27 of 1997 (w.e.f. 15-6-1997).
* Substituted by M.P. Act No. 27 of 1997 (w.e.f. 15-6-1997).
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wife's brother or sister, wife's brother's son or daughter, wife's sister's son or daughter,
husband's brother, husband's brother's wife, husband's brother's son or daughter of
such agriculturist holds a trader's licence from any Market Committee of the State.

(c) one representative of traders possessing such qualifications as may be prescribed,
elected by and from amongst the persons holding licence from the Market Committee
for a period of two successive years as traders or owners or occupiers of processing
factories under this Act :

Provided that in the case of a Market Committee established for the first time under
Section 10, the qualifying period of holding licence from such Market Committee
shall be six months:

*[Provided further that no person shall be qualified to be a representative of traders of
Market Committee if he has more than two living children one of whom is born on or
after 26th January, 2001 :

Provided also that any elected representative of trader shall become disqualified to
hold such office if on or after 26th January, 2001 a child is born which increases the
number of his children to more than two:]

Provided *’[also] that no person shall be a voter of more than one Market Committee
at a time:
Provided also that no person shall be voter unless,--
(i) he has completed the age of 18 years.
(ii) he was not a defaulter of the Market Committee.
Explanation.--The expression "defaulter" shall include a person who has
defaulted in the payment of Nirashrit Shulk recoverable by the Market
Committee in accordance with the provisions of the Madhya Pradesh
Nirashriton Avam Nirdhan Vyaktiyon Ki Sahayata Adhiniyam, 1970 (No. 12
of 1970);
(d) Such member of the State Legislative Assembly and House of the People in whose
constituency at least fifty per cent of population resides in rural areas that is outside
the local limits of a Municipal Corporation, Municipal Council or Nagar Panchayat:

Provided that in a constituency where more than one Market Committee exists “®[the
member of the house of people shall have to give his option], before the election, one
of the Market Committees in which he wishes to become a member:

*[Provided further that the member of the House of the People or the member of the
State Legislative Assembly who is a member of the Market Committee may nominate

*® Inserted by M.P. Act No. 21 of 2000.
*7 Substituted by M.P. Act No. 21 of 2000, for the word "further".
*® Substituted by M.P. Act No. 31 of 2000 (w.e.f. 5-2-2001), for "the member shall have to give his option".
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his representative who possesses such qualification as may be prescribed for the
purpose of attending the meeting of the Market Committee;]

(e) One representative of the Co-operative Marketing Society functioning in the
market area who shall be elected by the Managing Committee of such society:

Provided that if more than one such society functions in the market area, such member
shall be elected by all the members of the Managing Committees of such societies:
Provided further that nothing in this clause shall apply if the Managing Committee of
any society stands superseded under the provisions of the Madhya Pradesh Co-
operative Societies Act, 1960 (No. 17 of 1961);

(f) An Officer of the Agriculture Department of the State Government to be nominated
by the Collector;

(9) One representative of the weighmen and hammals operating in the marketing area
holding license from the Market Committee to be nominated by the Chairman;

(h) One representative of the District Central Co-operative Bank who shall either be
the Chairman of such Bank or such other member of the Managing Committee
thereof, as may be nominated by the Chairman of such Bank;

(1) One representative of the District Land Development Bank who shall either be the
Chairman of such Bank or such other member of the Managing Committee thereof, as
may be nominated by the Chairman of such Bank;

"Provided further that the member of the Legislative Assembly shall be a special
invitee in all other Market Committees in his constituency."

(1) One representative of the Gram Panchayat or Janpad Panchayat or Zila Panchayat
which falls within the jurisdiction of the market area nominated by the Chairperson of
the Zila Panchayat:

Provided that in Market Committee situated in the District headquarters the
representative shall be nominated from amongst the members of the Zila panchayat
only.
(2) All members under sub-section (1) shall have a right to vote except the member nominated
under clause (f) and the special invitees under the second proviso to clause (d) of sub-section
D).
(3) The State Government may make rules for the preparation of voters' list and conduct of
elections.
(4) If the electorate under clause (b) or (c) of sub-section (1) fails to elect a representative, the
Collector shall nominate the representative of the agriculturists or traders, as the case may be.

* Substituted by M.P. Act No. 31 of 2000 (w.e.f. 5-2-2001).
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(5) Every election and nomination of a member shall be notified by the Collector in the
official gazette.]

Section 11A - Division of market area for constituencies and reservation of seats-

>°[(1) The Collector shall by notification in the local Newspaper divide a market area into as
many numbers of constituencies equal to the number of the representatives of the
agriculturists to be chosen from that area.

(2) Seats shall be reserved for Scheduled Castes and Scheduled Tribes in every Market
Committee and the number of seats so reserved shall bear as nearly as may be the same
proportion to the total number of seats to be filled in that Market Committee as the population
of Scheduled Castes or Scheduled Tribes in that market area bears to the total population of
that area and such seats shall be allotted to the constituencies in the prescribed manner.

(3) Where the total number of seats belonging to Scheduled Castes and Scheduled Tribes in a
market area is fifty per cent or less than fifty per cent, twenty-five per cent of total number of
seats shall be reserved for Other Backward Classes.

(4) Not less than one-third of the total number of seats reserved under sub-sections (2) and (3)
shall be reserved for women belonging to Scheduled Castes or Scheduled Tribes or Other
Backward Classes, as the case may be.

(5) Not less than one-third (including the number of seats reserved for women belonging to
Scheduled Castes, Scheduled Tribes and Other Backward Classes) of the total number of seats
shall be reserved for women and such seats shall be allotted by the Collector to different
constituencies in the prescribed manner.

Section 11B - Qualifications to vote and to be a representative of agriculturists-

>'[(1) Every person--
(a) whose name is entered as Bhumiswami in the village land records;
(b) who ordinarily resides in the market area;
(c) who has completed the age of 18 years; and
(d) whose name is included in the voters' list prepared under the provisions of this Act
and the rules made thereunder; shall be qualified to vote at the election of a
representative of agriculturists :
Provided that no person shall be eligible to vote in more than one constituency.
Explanation.--The word "Bhumiswami" shall have the same meaning as assigned to it
in the Madhya Pradesh Land Revenue Code, 1959 (No. 20 of 1959).

(2) No person shall be qualified to be elected as a representative of agriculturists unless,--
(@) his name is included in the list of voters of the market area;
(b) he is an agriculturist;
(c) he is otherwise not disqualified for being so elected :
>?[(cc) he has not more than two living children one of whom is born on or after 26th
January, 2001:

*% Substituted by M.P. Act No. 27 of 1997 (w.e.f. 15-6-1997).
> Cl. (a) substituted by M.P. Act No. 32 of 2011 [6-9-2011], which was as under:-
“(a) whose name is entered as Bhumiswami in the village land records.”
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Provided that any elected representative of agriculturists shall become disqualified to
hold such office if on or after 26th January, 2001 a child is born which increases the
number of his children to more than two.]
(3) A person shall be disqualified for being a representative of agriculturist if he is
disqualified for being an office bearer of a Panchayat under Section 36 of the Madhya Pradesh
Panchayat Raj Adhiniyam, 1993 (No. 1 of 1994).
(4) No person shall be eligible for election from more than one market committee or
constituency as the case may be.]

Section 12 - Election of Chairman and Vice-Chairman-

>3[(1) The Chairman shall be chosen by direct election by the persons qualified to vote for the
election of representatives of the agriculturists and traders in the prescribed manner:

Provided that no person shall be eligible for election as Chairman unless he is qualified to be
elected under sub-sections (2) and (3) of Section 11-B.

(2) The offices of the Chairman shall be reserved for the Scheduled Castes and Scheduled
Tribes and the number of offices so reserved shall bear, as nearly as may be, the same
proportion to the total number of such offices in the State as the population of the Scheduled
Castes and Scheduled Tribes in the States bears to the total population of the State and these
offices shall be allotted, by the Managing Director to the Market Committees in the prescribed
manner.

(3) Twenty-five per cent of the total number of offices of Chairman shall be reserved for
Other Backward Classes and such seats shall be allotted in the prescribed manner by the
Managing Director, to such Market Committees, which are not reserved for Scheduled Castes
or Scheduled Tribes.

(4) Not less than one-third of the total number of offices of Chairman reserved under sub-
sections (2) and (3) shall be reserved for women belonging to Scheduled Castes or Scheduled
Tribes or Other Backward Classes, as the case may be.

(5) Not less than one-third (including the number of offices) reserved for women belonging to
the Scheduled Castes and Scheduled Tribes and Other Backward Classes of the total number
of offices of Chairman in the State shall be reserved for women and such offices shall be
allotted by the Managing Director to different Market Committees in the prescribed manner.
(6) No person shall be eligible to contest election simultaneously for office of the Chairman
and Member.

(7) If any market area fails to elect a Chairman fresh election proceedings shall be initiated to
fill the office within six months:

Provided that further proceedings for constituting the Market Committee shall not be stayed
pending the election of Chairman:

Provided further that pending the election of Chairman under this subsection the Vice-
Chairman shall discharge all the functions of the Chairman.

>? Inserted by MP. Act No. 21 of 2000.
>* Substituted by M.P. Act No. 27 of 1997 (w.e.f. 15-6-1997).
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(8) There shall be a Vice-Chairman of the Market Committee who shall be elected by and
from amongst the elected members thereof in the first meeting of the Market Committee
convened under sub-section (1) of Section 13 in the prescribed manner:
Provided that if the Chairman of the Market Committee does not belong to Scheduled
Castes, Scheduled Tribes or other Backward Classes, the Vice-Chairman shall be
elected from amongst the elected members belonging to such castes, tribes or classes :
Provided further that no person shall be eligible for election as Vice-Chairman unless
he is an agriculturist.
(9) Every election of Chairman and Vice-Chairman shall be notified in the official gazette by
the Collector.]

Section 12A - Taking possession of record and property-

>*[(1) Where the Collector is satisfied that the books and records of a Market Committee are
likely to be suppressed, tempered with or destroyed, or the funds and property of a Market
Committee are likely to be misappropriated or misapplied, the Collector or the person
authorised by him may apply to the Executive Magistrate within whose jurisdiction the
Market Committee is functioning for seizing and taking possession of the record and property
of the Market Committee.

(2) On receipt of the application under sub-section (1), the Magistrate may authorise any
police officer not below the rank of Sub-Inspector to enter and search any place where the
records and property are kept or are likely to be kept and to seize them and hand over
possession thereof to the Collector or the person authorised by him, as the case may be.]

Section 13 - First meeting, terms of office, resignation by Chairman, Vice-Chairman or

member and vacancy in their office-

>>[(1) The first meeting of the Market Committee shall be convened by the Collector within

one month from the date of publication of result of election of Chairman and members in the

official gazette.

(2) The Chairman, Vice-Chairman and Members of the Market Committee shall hold office

for a period of five years from the date of first meeting of the Market Committee:
*®[Provided that if on the expiry of the term of the Market Committee, a new Market
Committee is not constituted, the State Government may, by notification, extend the
term of the Market Committee for a period of six months from the date of expiry, with
reasons such extension being placed on record, and if the new Market Committee is
not constituted within this extended term, it shall be deemed to have been dissolved
and in such an event the provisions of Section 57 shall apply]

Previous position of proviso to sub-section (2)

>* Inserted by M.P. Act No. 18 of 1979 (w.e.f. 7-6-1979).

> Substituted by M.P. Act No. 27 of 1997 (w.e.f. 15-6-1997).

*® Substituted by M.P. Act No. 4 of 2005 (w.e.f. 14-3-2005). Prior to substitution it read as under :

"Provided that if on the expiry of the term of the Market Committee, a new Market Committee is not constituted
the Market Committee shall be deemed to have been dissolved and in such an event the provisions of Section 57
shall apply."
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(a) From 14-3-2005 to 18-1-2011, proviso to sub-section (2) was as under:-
Provided that if on the expiry of the term of Marketing Committee, a new Market
Committee if not constituted, the State Government may, by notification, extend the
term of the Market Committee for a period of six months from the date of expiry, with
reasons for such extension being placed on record, and if new Market Committee is
not con constituted within this extended term, it shall be deemed to have been
dissolved and in such an event the provisions of section 57 shall apply.”
(b) Before substitution by M.P. Act 4 of 2005, upto dt. 13-3-2005, provisio to sub-
section (2) was as under:-
“provided that if on the expiry of the temr of the Market Committee, a new Market
Committee is not constituted the Market Committee shall be deemed to have been
dissolved and in such an event the provisions of Section 57 shall apply”.
(3) The Chairman, Vice-Chairman or a member may resign his office at any time in writing
addressed to the Collector and such resignation shall be effective from the date of its
acceptance by the Collector.
(4) Any person who is elected as a Chairperson or Vice- Chairperson of a Municipal
Corporation/Municipal Council, Nagar Panchayat, Panchayat or Co-operative Society is
elected as a Chairperson or Vice-Chairperson of the Market Committee or vice versa may, by
notice in writing signed by him and delivered to the *>’[Collector] within thirty days from the
date, or the later of the dates, on which he is elected, intimate in which of the office he wishes
to serve, and thereupon, his seat in the body in which he does not wish to serve shall become
vacant and in default of such intimation within the aforesaid period, his seat in the Market
Committee shall, at the expiration of that period, become vacant.
(5) In the event of death, resignation, or removal of the Chairman, Vice-Chairman or a
Member before the expiry of his term or on the occurrence of a vacancy under sub-section (4),
or otherwise, a casual vacancy shall be deemed to have occurred in such office and such
vacancy shall be filled within six months by election in accordance with the provisions of the
Act and the rules and a person so elected or nominated shall hold office for the unexpired
portion of the term of his predecessor:
Provided that if the remaining term of the office is less than six months, such vacancy shall
not be filled in.
(6) In the event of occurrence of any vacancy in the office of the Chairman by reason of his
death, resignation or removal or otherwise the Vice-Chairman and if the office of the Vice-
Chairman is also vacant then notwithstanding anything contained in this Act, such member of
the Market Committee who is elected under clause (b) of sub-section (1) of Section 11, as the
Collector may appoint shall exercise powers and perform the functions of the Chairman till
the Chairman is duly elected.]

Section 14 -
*¥[Deleted]

>7 Substituted by M.P. Act No. 28 of 2001, w.e.f 27-12-2001 for the word “prescribed authority".
>% Omitted by M.P. Act No. 27 of 1997 (w.e.f. 15-6-1997).



17

CHAPTER IV
Conduct of Business and Powers and Duties of Market Committee

Section 15 - Procedure and quorum of meeting of Market Committee-
>°[The procedure of meeting of Market Committee and quorum thereof shall be such as may
be prescribed.]

Section 16 - Chairman to preside over meetings of Market Committee-

The Chairman and if he is absent, the Vice-Chairman shall preside over every meeting of the
Market Committee and if at any meeting both the Chairman and the Vice-Chairman are
absent, such one of the members present in the meeting as may be chosen by the meeting may
act as Chairman.

Section 17 - Powers and duties of Market Committee-

(1) Subject to the provisions of this Act, it shall be the duty of a Market Committee,-
(@) to implement the provisions of this Act, the rules and the bye-laws made
thereunder in the market area;
(b) to provide such facilities for marketing of notified agricultural produce therein as
the *[Managing Director] may, from time to time, direct;
(c) to do such other acts as may be necessary in relation to the superintendence,
direction and control of market or for regulating marketing of notified agricultural
produce in any place in the market area, and for purposes connected with the matters
aforesaid, and for that purpose may exercise such powers and discharge such functions
as may be provided by or under this Act.

(2) Without prejudice to the generality of the foregoing provisions a Market Committee shall,-

®[(i) construct, maintain and manage the market yards and sub-market yards and
promote development of Haat Bazars in the market area;]
(i) provide the necessary facilities for the marketing of agricultural produce in the
market yard,;
(iii) grant or refuse licenses to the market functionaries and renew, suspend or cancel
such licenses;
(iv) supervise the conduct of the market functionaries;
(v) regulate the opening, closing and suspending of trading in the market yards;
(vi) enforce the conditions of the licenses;
(vii) regulate the making, carrying out and enforcement or cancellation of agreement
of sales, the weighment, delivery, payment and all other matters relating to the
marketing of notified agricultural produce;
(viii) provide for the settlement of all disputes between the seller and the buyer arising
out of any kind of transaction connected with the marketing of notified agricultural
produce and all matters ancillary thereto;

>° Substituted by M.P. Act No. 18 of 1979 (w.e.f. 7-6-1979).
% substituted by M.P. Act No. 27 of 1997 (w.e.f. 15-6-1997).
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(ix) collect and maintain information in respect of production, sale, storage,
processing, prices and movement of notified agricultural produce and disseminate
such information as directed by the ®*[Managing Director].

(x) take all possible steps to prevent adulteration of goods and promote grading and
standardization of the notified agricultural produce;

(xi) with a view to maintain stability in the market (a) take suitable measure to ensure
that traders do not buy agricultural produce beyond their capacity and avoid risk to the
sellers in disposing of the produce; and (b) grant licenses only after obtaining
necessary security in cash as bank guarantee according to the capacity of the buyers;
(xii) levy and recover all moneys related to fees and other charges due, which the
Market Committee is authorised to receive;

(xiii)  (a) ensure payment in respect of transactions which take place in the market
yard or market proper to be made on the same day to the seller, and in default to seize
the agricultural produce in question along with other property of the person concerned
and to arrange for re-sale thereof and in the event of loss, to recover the same from the
original buyer together with charges for recovery of the loss, if any, from the original
buyer and effect payment of the price of the agricultural produce to the seller;

(b) recover the charges in respect of weighment and hammali and to distribute the
same to weighmen and hammals;

(xiv) employ the necessary number of officers and servants for the efficient
implementation of the provisions of this Act, and the rules and the bye-laws made
thereunder;

(xv) regulate the entry of persons and vehicular traffic into the market yard;

(xvi) prosecute persons for violating the provisions of this Act, and the rules and the
bye-laws made there under and to compound such offences if necessary;

(xvii) acquire, hold and dispose of any movable or immovable property for the
purpose of efficiently carrying out its duties;

(xviii) institute or defend any suit, action, proceeding, application or arbitration and
compromise such suit, action, proceeding, application or arbitration;

(xix) make arrangements for employing by rotation, weighmen and hammals for
weighing and transporting of goods in respect of transactions held in the market yard :

Provided that nothing in this clause shall apply for employing hammals by traders for
transporting their goods from the market yard to their godowns.
(3) With the prior sanction of the ®’[Managing Director] the Market Committee may, at its
discretion, undertake the following duties:
%3[(i) to give grant or advance funds to [the Board, the Public Works Department or
any other department or undertaking of the State Government] or any other agency
authorised by the ®/[Managing Director] for the construction of roads or godowns in

®! Substituted by M.P. Act No. 27 of 1997 (w.e.f. 15-6-1997).
®2 Substituted by M.P. Act No. 27 of 1997 (w.e.f. 15-6-1997).
® Substituted by MP. Act No. 18 of 1979 (w.e.f. 7-6-1979).

* Substituted by M.P. Act No. 27 of 1997 (w.e.f. 15-6-1997).
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the market area to facilitate transportation and storage of agricultural produce or for
the purpose of development of the market yard;]
®[(ii) maintain stocks of fertilizer, pesticides, insecticides, improved seeds,
agricultural equipments and inputs for sale;]
(iii) to provide on rent *°[storage facilities] for stocking of agricultural produce to
agriculturists;
®’[(iv) to give grant for maintenance of the Goshala, or institutions which have been
registered under the Madhya Pradesh Goseva Ayog Adhiniyam, 1995 (No. 18 of
1995).]
(4) In addition to the duties aforementioned the Market Committee shall also be responsible
for,--
(i) the maintenance of proper checks on all receipts and payments by its officers;
(ii) the proper execution of all works chargeable to the Market Committee fund;
(iii) keeping a copy of this Act and of the rules and notifications issued thereunder
and of its bye-laws, open to inspection free of charge at its office; and
(iv) arranging for preventive measures against spread of contagious cattle disease.
(5) The Market Committee shall carry out any direction which the State Government may
issue from time to time for providing reasonable facilities in the market yard.
(6) If a Market Committee fails to comply within a reasonable time with any direction issued
under sub-section (5), the State Government shall have all the powers necessary for the
enforcement of such direction at the cost of Market Committee.
(7) If a Market Committee makes default in payment of any sum the amount whereof is fixed
or has become payable by virtue of any directions under sub-section (5), the State
Government may make an order directing the person having the custody of the balance of the
Market Committee Fund to make such payment either in whole or in such part as is possible
from such fund.
(8) The Market Committee shall furnish all information which the Collector or the Director or
the officers duly authorised by either of them may require.

Section 18 - Appointment of sub-committees and delegation of powers-

Subject to such conditions and restrictions as may be prescribed, the Market Committee may
appoint sub-committees consisting of one or more of its members for the performance of any
of its duties or functions for reporting or giving opinion on any matter and may delegate to
any such sub-committee such of its powers as may be necessary.

Section 19 - Power to levy market fee-
%8[(1) Every Market Committee shall levy market fee,--

® Substituted by M.P. Act No. 27 of 1997 (w.e.f. 15-6-1997).
% Substituted by MP. Act No. 24 of 1986 (w.e.f. 21-7-1986)
*” Substituted by MP. Act No. 15 of 2003 (w.e.f. 15-6-2003)
% Substituted by MP. Act No. 27 of 1997 (w.e.f. 15-6-1997).
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(i) on the sale of notified agricultural produce whether brought from within the State
or from outside the State into the market area; and
(i) on the notified agricultural produce whether brought from within the State or from
outside the State into the market areas and used for processing; at such rates as may be
fixed by the State Government from time to time subject to a minimum rate of fifty
paise and a maximum of two rupees for every one hundred rupees of the price in the
manner prescribed:
Provided that no Market Committee other than the one in whose market area the
notified agricultural produce is brought for sale or processing by an agriculturist or
trader, as the case may be, for the first time shall levy such market fee.]
(2) The market fees shall be payable by the buyer of the notified agricultural produce and
shall not be deducted from the price payable to the seller:

®[Provided that where the buyer of a notified agricultural produce cannot be
identified, all the fees shall be payable by the person who may have sold or brought
the produce for sale in the market area:

Provided further that in case of commercial transaction between traders in the market
area, the market fees shall be collected and paid by the seller]:

"IProvided also that no fees shall be levied upto 31st March, 1990 on such
agricultural produce as may be specified by the State Government by notification in
this behalf if such produce has been sold outside the market yard or sub-market yard
by an agriculturist to a co-operative society of which he is a member:]

"[Provided also that for the agricultural produce brought in the market area for
commercial transaction or for processing the market fee shall be deposited by the
buyer or processor as the case may be, in the Market Committee office within
"?[fourteen days] if the buyer or processor has not submitted the permit issued under
sub-section (6) of Section 19.]
(3) The market fees referred to in sub-section (1) shall not be levied on any notified
agricultural produce,--
() in more than one market area, in the State; or
(if) more than once in the same market area;
if itis resold,-
(a) in the case of (i) in the market other than the one in which it was brought
for sale or bought or sold by an agriculturist or trader, as the case may be, for
the first time and has suffered fee therein; or
(b) in the case of (ii), in the same market area;

73[

® Substituted by M.P. Act No. 18 of 1979 (w.e.f. 7-2-1979).
7 Inserted by M.P. Act No. 24 of 1986 (w.e.f. 21-7-1986).
! Inserted by M.P. Act No. 27 of 1997 (w.e.f. 15-6-1997).
72 Substituted by M.P. Act No. 11 of 1998 (w.e.f. 9-6-1998).
73 Substituted by M.P. Act No. 5 of 1990 (w.e.f. 8-2-1990).
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in the course of commercial transactions between the traders or to consumers
"[subject to furnishing of information in such form as may be prescribed in the
bye-laws by the person concerned to the effect] that the notified agricultural
produce being so re-sold has already suffered fee in the other market area of
the State.]
>[(4) If any notified agricultural produce is found to have been processed, re-sold or sold out
of yard without payment of market fee payable on such produce the market fee shall be levied
and recovered on five times the market value of the processed produce or value of the
agricultural produce as the case may be.]
(5) The market functionaries, as the Market Committee may by bye-laws specify, shall
maintain account relating to sale and purchase *[or processing] in such forms and submit to
the Market Committee such periodical returns as may be prescribed.
’®[(6) No notified agricultural produce shall be removed out of the market yard, market proper
or the market area as the case may be, except in accordance with a permit issued by the
Market Committee, in such form and in such manner as may be prescribed by the bye-laws:
Provided that if any person removes or transports the processed product of notified
agricultural produce from the market yard, market proper or the market area, as the case may
be, such person shall carry with him the bill or cash memorandum issued under Section 43 of
the Madhya Pradesh Vanijyik Kar Adhiniyam, 1994 (No. 5 of 1995).]
(7) The Market Committee may levy and collect entrance fee on vehicles, plying on hire,
which may enter into market yard at such rate as may be specified in the bye-laws.

Section 19A - [Omitted]
Ix x X]

Section 19B - Default in payment of market fee-

"®[(1) Any person liable to pay market fee under this Act shall pay the same to the Market
Committee within fourteen days of the purchase of the notified agricultural produce or its
import into the market area for processing and in default he shall be liable to pay the market
fee together with the interest at the rate of twenty four percent per annum.

(2) If the person liable to pay the market fee and the interest under sub-section (1) fails to pay
the same within one month, such person shall not be allowed to enter into further transactions
in that market area or any other market area and the market fee with interest shall be
recovered as arrears of land revenue and the licence of such person shall be liable to be
cancelled.]

™ Substituted by M.P. Act No. 28 of 2001 (w.e.f. 27-12-2001), for the words "subject to furnishing of
declaration in such form as may be prescribed by the person concerned to the effect.”

7 Substituted by M.P. Act No. 27 of 1997 (w.e.f. 15-6-1997).

7® Substituted by M.P. Act No. 15 of 2003 (w.e.f. 15-6-2003).

77 Omitted by M.P. Act No. 5 of 1990 (w.e.f. 8-2-1990).

7® Substituted by M.P. Act No. 11 of 1998 (w.e.f. 9-6-1998).



22

Section 20 - Power to order production of accounts and powers of entry, inspection and
seizure-

(1) °[The Secretary of the Market Committee or any officer or servant of the State
Government or the Board] empowered by the State Government in this behalf, may, for
purposes of this Act, require any person carrying on business in any kind of notified
agricultural produce to produce before him the accounts and other documents and to furnish
any information relating to the stocks of such agricultural produce, or purchase, sale and
delivery of such agricultural produce by such person and also to furnish any other information
relating to payment of the market fees by such person.

(2) All accounts and registers maintained by any person in the ordinary course of business in
any notified agricultural produce and documents relating to the stocks of such agricultural
produce or purchases, sales and deliveries of such agricultural produce in his possession and
the offices, establishments, godowns, vessels or vehicles of such person shall be open to
inspection at all reasonable times by such officers and servants of the Board or the Market
Committee as may be authorised by the State Government in this behalf.

(3) If any such officer or servant has reason to suspect that any person is attempting to evade
the payment of any market fee due from him under Section 19 or that any person has
purchased any notified agricultural produce in contravention of any of the provisions of this
Act or the rules, or the bye-laws in force in the market areas, he may for reasons to be
recorded in writing, seize such accounts, registers or documents of such person as may be
necessary, and shall grant a receipt for the same and shall retain the same only so long as may
be necessary for examination thereof or for a prosecution.

(4) For purposes of sub-section (2) or sub-section (3) such officer or servant may enter or
search any place of business, warehouse, office, establishment, godown, vessel or vehicle
where such officer or servant has reason to believe that such person keeps or for the time
being kept accounts, registers or documents of his business, or stock of notified agricultural
produce relating to his business.

(5) The provisions of Sections 102 and 103 of the Code of Criminal Procedure, 1973 (Act No.
Il of 1974), shall, so far as may be, apply to a search under sub-section (4).

(6) Where any books of account or other documents are seized from any place and there are
entries therein making reference to quantity, quotations, rates, receipt or payment of money or
sale or purchase of goods, such books of account or other documents shall be admitted in
evidence without witness having to appear to prove the same, and such entries shall be prima
facie evidence of matters, transactions and accounts purported to be therein recorded.

Section 21 - Best judgment assessment of fee-

8[(1) Every Trader, #[Processor, Manufacturer] or Commission Agent carrying on business
of notified agricultural produce shall before the 30th April, every year submit to the Secretary
a statement of purchase or sale of notified agricultural produce by or through him, in the
prescribed manner, during the previous financial year ending on the 31st March.

7 Substituted by M.P. Act No. 27 of 1997 (w.e.f. 15-6-1997).
% substituted by M.P. Act No. 27 of 1997 (w.e.f. 15-6-1997).
# Subs. For the word “Processor” by M.P. Act 7 of 2012 [27-1-2012]
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(2) Any person aggrieved by the proceeding of the Secretary, may within 30 days from the
date of communication of notice to him, appeal to the Market Committee.

(3) The State Government or any officer authorised by the State Government or the Board
may, on its or his own motion or on an application made to the State Government **[re-verify,
the statement verified by the Secretary, within two years from the date of verification] and for
this purpose such officer shall exercise the powers under Section 20.

(4) If any person required to produce accounts or furnish information under sub-section (1) of
Section 20 fails to produce such accounts or to furnish information or knowingly furnishes
incomplete or incorrect accounts or information or has not maintained proper accounts of the
purchases, sales and delivery of the notified agricultural produce, the Secretary shall in the
prescribed manner assess such person for fees levied under Section 19.

(5) The re-verification of re-assessment made by the officers of the State Government or the
Board empowered shall be final.]

Section 22 -Power to remove encroachment in market yard-

8[Subject to such directions as the Market Committee may give in this behalf, the Secretary]
shall have power to remove any encroachment in any open space in the market yard and the
expenses of such removal shall be paid by the person who has caused the said encroachment
and shall be recovered in the same manner as a sum due to Market Committee recoverable
under Section 61.]

Section 23 - Power to stop vehicles-

#[(1) At any time when so required,--
®[(i) by any officer or servant of the Board or any Government Officer or servant so
empowered by the Board or the Collector in this behalf in any market area, or;]
(i) by any member of the ®[State Mandi Board Service] in the market area concerned:;
or
(iii) by any officer or servant of the Market Committee empowered by the Market
Committee in this behalf in the market area concerned, the driver or any other person
incharge of any vehicle, vessel or other conveyance shall stop the vehicle, vessel or
other conveyance, as the case may be, and keep it stationery as long as may reasonably
be necessary and allow such persons to examine the contents in the vehicle, vessel or
other conveyance and inspect all records relating to the notified agricultural produce
carried, and give his name, address and name and address of the owner of the notified
agricultural produce carried in such vehicle, vessel or other conveyance.

# Substituted by M.P. Act No. 28 of 2001 (w.e.f. 27-12-2001), for the words "revivify the statement verified by
the Secretary."

# Substituted by M.P. Act No. 24 of 1986 (w.e.f. 21-7-1986).

# Substituted by M.P. Act No. 24 of 1986 (w.e.f. 21-7-1986).

® Substituted by M.P. Act No. 28 of 2001 (w.e.f. 27-12-2001). Prior to substitution it read as under: "(i) by any
officer or servant of the Board so empowered by the Board in this behalf in any market area, or"

% Substituted by M.P. Act No. 27 of 1997 (w.e.f. 15-6-1997).
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(2) Persons empowered under sub-section (1) shall have power to seize any notified
agricultural produce brought into or taken out or proposed to be taken out of the market area
in any vehicle, vessel or other conveyance, if such person has reason to believe that any fee or
other amount due under this Act or the value payable to the seller in respect of such produce
has not been paid.
(3) If any person empowered under sub-section (1) has reason to suspect that any person is
attempting to evade the payment of any market fee due from him under Section 19 or that any
person has purchased or stored any notified agricultural produce in contravention of any of
the provisions of this Act or the rules or the bye-laws in force in the market areas, he may
enter or search any place of business, warehouse, office, establishment or godown where the
person empowered under sub-section (1) has reason to believe that such person keeps or has
for the time being kept stock of notified agricultural produce ®[and may seize the stored
agricultural produce and the agricultural produce so seized may be confiscated in favour of
Market Committee, in such manner as may be prescribed for the purpose.]

B[Provided that before confiscation of the agricultural produce the person concerned

shall be given a reasonable opportunity of being heard.]
(4) The provisions of Sections 100, 457, 458 and 459 of the Code of Criminal Procedure,
1973 (No. 2 of 1974) shall, apply to entry, search and seizure under sub-sections (1), (2) and
(3) as they apply in relation to the entry, search and seizure of property by police officer. Such
seizure shall forthwith be reported by the person aforesaid to a Magistrate having jurisdiction
to try the offence under this Act.

Section 24 - Power to borrow-

A Market Committee may, with the previous sanction of the ®*[Managing Director], borrow
money from the Board or Bank or any other public financial institution, required for carrying
out the purposes of this Act and nothing contained in sub-section (2) of Section 38 shall apply
to the money so borrowed.]

Section 25 - Mode of making contracts-
(1) Subject to the provisions of this Act, no contract or agreement on behalf of the Market
Committee for the purchase, sale, lease, mortgage or other transfer of, or acquisition of,
interest in immovable property shall be executed on behalf of the Market Committee except
with the sanction of the Market Committee.
(2) Save as provided in sub-section (1),--
(@) the Secretary of the Market Committee may execute contract or agreement on
behalf of the Market Committee where the amount or value of such contract or
agreement does not exceed rupees *°[one thousand] regarding matters in respect of

¥ Substituted by M.P. Act No. 28 of 2001 (w.e.f. 27-12-2001), for the words "and may seize the stored
agricultural produce”.

% Inserted by M.P. Act No. 28 of 2001 (w.e.f. 27-12-2001).

# Substituted by M.P. Act No. 27 of 1997 (w.e.f. 15-6-1997).

% sybstituted by M.P. Act No. 24 of 1986 (w.e.f. 21-7-1986).
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which he is generally or specially authorised to do so by a resolution of the Market
Committee;
(b) The Chairman and the Secretary of the Market Committee may jointly execute
contract or agreement on behalf of the Market Committee where the amount or value
of such contract or agreement does not exceed rupees *[five thousand];
(c) in any case other than those referred to in clauses (a) and (b), a contract or
agreement on behalf of the Market Committee shall be executed by the Chairman, the
Secretary, and one other member of the Market Committee, who shall have been
generally or specially authorised by a resolution of the Market Committee to do so.
(3) Every contract entered into by the Market Committee shall be in writing and shall be
signed on behalf of the Market Committee by the person or persons authorised to do so under
sub-section (2).
(4) No contract other than a contract executed as provided in sub-section (1), (2) or (3) shall
be valid or binding on the Market Committee.
(5) (a) Notwithstanding anything contained in the Registration Act, 1908 (No. 16 of 1908), it
shall not be necessary for the Chairman or any Member or Officer or Secretary of a Market
Committee to appear in person or by agent at any registration office in any proceeding
connected with the registration of any instrument executed by him in his official capacity or to
sign as provided in Section 58 of that Act.
(b) Where any instrument is so executed, the Registration Officer to whom such instrument is
presented for registration may, if he thinks fit, refer to such Chairman, Member, Officer or
Secretary for furnishing information respecting the same and shall, on being satisfied of the
execution thereof, register the instrument.
(6) Where a contract or agreement is entered into on behalf of a Market Committee, the
Secretary of the Market Committee shall report the fact to the Market Committee at its
meeting convened and held immediately following the date of entering into of such contract
or agreement.

[CHAPTER IVA — Budget]

Section 25A - Preparation and sanction of budget-

'[(1) The Managing Director shall classify the Market Committees in either A, B, C or D
categories on the standard as may be prescribed. All the Market Committees shall prepare and
pass their budget of income and expenditure for the ensuing year before first April every year
in accordance with the guidelines prescribed by the Board:

Provided that budgets of Market Committees classified as A and B categories shall be passed
by the Managing Director.]

°! Substituted by M.P. Act No. 28 of 2001 (w.e.f. 27-12-2001). Prior to substitution it read as under: "(1) Every
Market Committee shall prepare and pass the budget of its income and expenditure for the ensuing year before
1st April every year in the prescribed form and on the basis of the guidelines given by the Board :

Provided that the budget of "A" and "B" Grade Market Committee shall be passed by the Managing Director."
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(2) No expenditure shall be incurred by a Market Committee on any item, if there is no
provision in the sanctioned budget there for, unless it can be met by re-appropriation from
saving under any other head.

(3) A Market Committee may at any time during the year for which any budget has been
sanctioned cause a revised or supplementary budget to be passed and sanctioned in the same
manner as if it were an original budget.

%2[(4) The Market Committee may sanction and cause to undertake execution of construction
works out of its fund other than the permanent fund referred to in sub-section (6) on the basis
of the plans and designs approved by the Market Committee, in such manner as may be
prescribed by the Board.

(5) The construction works may be entrusted for execution to the Board or any Department or
undertaking of the State Government authorised by the State Government for this purpose.]
3[(6) The Market Committee shall make provision in its budget for crediting the amount into
the permanent fund at the rate of twenty percent of its gross receipt comprising of license fee
and market fee. No expenditure from the permanent fund shall be incurred except with the
prior approval or as per direction given by the Director. No expenditure from this fund or
from surplus amount as provided under sub-section (1) of Section 38 shall be proposed in the
budget referred to in sub-section (1).]

CHAPTER V
*[The State Mandi Board Service]

Section 26 - Constitution of State Mandi Board Service-

*[(1) For the purpose of providing officers and employees to the Board and the Market
Committees there shall be constituted, a service by the Board to be called the State Mandi
Board Service.

(2) The Board shall make regulations in respect of recruitment, qualifications, appointment,
promotion, scale of pay, leave, leave salary, acting allowance, loan, pension, gratuity, annuity,
compassionate fund, provident fund, dismissal, removal, conduct, departmental enquiry,
punishment, appeal and other service conditions of the members of the State Mandi Board
Service.

(3) The salary, allowances, gratuity and other payments required to be made to the members
of the State Mandi Board Service who are working under the control of the Market
Committee shall be a charge on the Market Committee Fund.

(4) The officers and employees appointed or absorbed under any rules or regulations and
belonging to the State Marketing Service, Board Service and the Nakedars (Assistant Sub-
Inspector) of Market Committee Service immediately before the constitution of the State
Mandi Board Service under sub-section (1) shall be treated as members of the State Mandi
Board Service.

*2 Substituted by M.P. Act No. 11 of 1998 (w.e.f. 9-6-1998).
* Inserted by M.P. Act No. 24 of 1986 (w.e.f. 21-7-1986).

% Substituted by M.P. Act No. 27 of 1997 (w.e.f. 15-6-1997
% Substituted by M.P. Act No. 27 of 1997 (w.e.f. 15-6-1997).



27

Section 27 - Secretary and other officers

%[(1) There shall be a Secretary and other officers for every Market Committee °’[who shall
be members of State Mandi Board Service or who are members of the services of the State
Government or Government aided co-operative institutions or public sector undertakings
whose services are obtained on deputation by the Board]:

Provided that an officer may be appointed for more than one Market Committee.

(2) The Secretary shall be the Principal Executive Officer of the Market Committee and all
officers and employees posted in the Market Committees shall be subordinate to him.

(3) The Secretary shall be accountable to the Market Committee and shall be under the control
of the Market Committee.]

Section 28 -
PBx x X]

Section 29 -
Px x X]

Section 30 - Appointment of staff-
(1) Every Market Committee may appoint such other officers and servants as may be
necessary and proper for the efficient discharge of its duties:

Provided that no post shall be created save with the prior sanction of the Director.

(2) The Market Committee may make bye-laws for regulating the appointment, pay, leave,
leave allowances, pensions, gratuities, contribution to provident fund and other conditions of
service of officers and servants appointed under sub-section (1) and for providing for the
delegation of powers, duties and functions to them.

1901(3) Notwithstanding anything contained in this Act or any rules or bye-laws made
thereunder, the Director may, subject to the conditions specified in sub-section (4), transfer on
deputation any officer or servant of any Market Committee carrying a maximum scale of pay
exceeding rupees six hundred to any other Market Committee of the Revenue Division and it
shall not be necessary for the [Managing Director] to consult either the Market Committee or
the officer or servant concerned before passing an order of transfer on deputation under this
sub-section.

% Substituted by M.P. Act No. 27 of 1997 (w.e.f. 15-6-1997).

%7 Substituted by M.P. Act No. 31 of 2000 (w.e.f. 5-2-2001), for the words "who shall be members of the State
Mandi Board Service".

% Omitted by M.P. Act No. 24 of 1986 (w.e.f. 21-7-1986).

% Omitted by M.P. Act No. 27 of 1997 (w.e.f. 15-6-1997).

1% Inserted by M.P. Act No. 24 of 1986 (w.e.f. 21-7-1986).
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(4) The officer or servant concerned transferred under sub-section (3) shall,--
(a) have his lien on the post held in the parent Market Committee;
(b) not be put to disadvantageous position in respect of pay and allowances which he
would have been entitled to, had he continued in the parent Market Committee;
(c) be entitled to deputation allowance at such rate as the Director may by general or
special order, specify; and
(d) be governed by such other terms and conditions including disciplinary control as
the Director may, by general or special orders, specify.]

CHAPTER VI
Regulation of Trading

Section 31 -Regulation of persons operating in market area-

No person shall, in respect of any notified agricultural produce, operate in the market area as
commission agent, trader, broker, weighman, hammal, surveyor, warehouseman, owner or
occupier of processing or '°*[manufacturing] factories or such other market functionary
except in accordance with the provisions of this Act and the rules and bye-laws made there
under.

Section 32 - Power to grant licences-
(1) Every person specified in Section 31 who desires to operate in the market area shall apply
to the Market Committee for grant of a licence or renewal thereof in such manner and within
such period as may be prescribed by bye-laws.
(2) Every such application shall be accompanied by such fee as the
may, subject to the limits prescribed, specify in this behalf.
(3) The Market Committee may grant or renew the license or for reasons to be recorded in
writing refuse to grant or review the license:
1%[provided that if the Market Committee fails to grant or renew a license within a
period of six weeks from the date of receipt of application therefor the license shall be
deemed to have been granted of renewed, as the case may be :
1%Provided further that the license shall not be renewed, if any Mandi Committee
dues including dues under the Madhya Pradesh Nirashriton Avam Nirdhan Vyaktion
Ki Sahayata Adhiniyam, 1970 are outstanding against the applicant :
Provided also that no license shall be granted to a minor.]
(4) All licenses granted or renewed under this section shall be subject to the provisions of this
Act and the rules and bye-laws made thereunder.
1°[(5) No commission agent or a broker or both shall act in any transaction between the
agriculturist-seller or trader-purchaser, on behalf of an agriculturist-seller nor shall he deduct

19%2[Managing Director]

1% Subs. for the word “pressing” by M.P. Act No.7 of 2012 (27-1-2012]
1% substituted by M.P. Act No. 27 of 1997 (w.e.f. 15-6-1997).

1% gubstituted by M.P. Act No. 18 of 1979 (w.e.f. 7-6-1979).

1% Substituted by M.P. Act No. 27 of 1997 (w.e.f. 15-6-1997).

1% Inserted by M.P. Act No. 26 of 1987 (w.e.f. 1-6-1987).
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any amount towards commission or dalali from the sale proceeds payable to the agriculturist-
seller.]

Section 32A - Licence for more than one market area-

1%8[(1) Every person specified in Section 31 who desires to operate in more than one market
areas, shall apply to such authority/officer notified by the State Government for grant of a
licence or renewal thereof in such manner and within such period and on such condition as
may be prescribed in the rules.

(2) The authority/officer notified by the State Government may grant or renew the licence or
for reasons to be recorded in writing, refuse to grant or renew the licence.

(3) All licences granted or renewed under this section shall be subject to the provisions of this
Act and the rules and bye-laws made thereunder.]

Section 33 - Power to cancel or suspend licences-
(1) Subject to the provisions of sub-section (4) a Market Committee may, for reasons to be
recorded in writing, suspend or cancel a licence--
(a) if the licence has been obtained through wilful misrepresentation or fraud; or
(b) if the holder of the licence or any servant or any one acting on his behalf with his
express or implied permission, commits a breach of any of the terms or conditions of
the licence; or
(c) if the holder of the licence in combination with other licence holders commits any
act or abstains from carrying on his normal business in the market area with the
intention of wilfully obstructing, suspending or stopping the marketing of notified
agricultural produce in the market yard/yards and in consequence whereof the
marketing of any produce has been obstructed, suspended or stopped,;
(d) if the holder of the licence has become an insolvent;
(e) if the holder of the licence incurs any disqualification as may be prescribed, or
(F) if the holder of the licence is convicted of any offence under this Act.
(2) Subject to the provisions of sub-section (4), the Chairman may, for reasons to be recorded
in writing, suspend a licence for a period not exceeding one month for any reason for which a
Market Committee may suspend a licence under sub-section (1) :
Provided that such order shall cease to have effect on expiry of a period of '°’[ten
days] from the date on which it is made, unless confirmed by the Market Committee
before such expiration.
(3) Notwithstanding anything contained in sub-section (1) but subject to the provision of sub-
section (4), the *®[Managing Director] may, for reasons to be recorded in writing, by order
suspend or cancel any licence granted or renewed by the Market Committee :
Provided that no order under this sub-section shall be made without notice to the
Market Committee.

1% Inserted by M.P. Act No. 15 of 2003 (w.e.f. 15-6-2003).
197 Substituted by M.P. Act No. 15 of 2003 (w.e.f. 15-6-2003), for "seven days."
1% gubstituted by M.P. Act No. 27 of 1997 (w.e.f. 15-6-1997).
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(4) No licence shall be suspended or cancelled under this section without giving an
opportunity to show cause against such suspension or cancellation.

Section 34 — Appeal-
(1) Any person aggrieved by an order of the Chairman, Market Committee or the
%I Managing Director] passed under *[Section 32 or Section 33 as the case may be] prefer an
appeal,--
(a) to the Market Committee, where such order is passed by the Chairman;
(b) to the °[Managing Director] where such order is passed by the Market
Committee; and
(c) to the ™'[Commissioner] where such order is passed by the
Director].
(2) An appeal under sub-section (1) shall be made,--
(i) within seven days from the date of receipt of the order, where such appeal is against
the order of the Chairman; and
(i1) within thirty days from the date of receipt of the order where such appeal is against
the order of the Market Committee or the "*[Managing Director]; in such manner as
may be prescribed **[x x x].
(3) The Appellate Authority may if it considers it necessary so to do, grant a stay of the order
appealed against for such period as it may deem fit.
(4) The order passed by the Chairman, the Market Committee and the Director shall, subject
to the order in appeal under this section, be final and shall not be called in question in any
court of law.

112

[Managing

Section 35 - Prohibition of trade allowances other than those prescribed under this Act-
(1) No trade allowance, other than an allowance prescribed by or under this Act, shall be
made or received by any person in any market area in any transaction in respect of the notified
agricultural produce and no Civil Court, shall, in any suit or proceeding arising out of any
such transaction, have regard to any trade allowance not so prescribed.

(2) The weight of a container shall be counter-balanced by the same type of container and no
deduction in any form whatsoever shall be allowed for counter-balancing the weight of the
container.

Section 36 -Sale of notified agricultural produce in markets-

13[(1) All notified agricultural produce brought into the market proper for sale shall, subject
to the provisions of sub-section (2), be sold in the market yard /yards specified for such
produce or at such other place as provided in the bye-laws :]

1% Substituted by M.P. Act No. 27 of 1997 (w.e.f. 15-6-1997).
119 substituted by M.P. Act No. 27 of 1997 (w.e.f. 15-6-1997).
" Substituted by M.P. Act No. 18 of 1979 (w.e.f. 7-6-1979).
2 substituted by M.P. Act No. 27 of 1997 (w.e.f. 15-6-1997).
'3 Qubstituted by M.P. Act No. 27 of 1997 (w.e.f. 15-6-1997).
% Omitted by M.P. Act No. 18 of 1979 (w.e.f. 7-6-1979).
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Y8[Provided that it shall not be necessary to bring agricultural produce under contract

farming, in the market yard and it shall be sold at any other place to the person agreed
to purchase the same under agreement.]
(2) Such notified agricultural produce as may be purchased by the licensed traders from
outside the market area in the course of commercial transaction may be brought and sold any
where in marker area in accordance with the provisions of the bye-laws.
(3) The price of the notified agricultural produce brought into the market yard for sale shall be
settled by tender bid or open auction system and no deduction shall be made from the agreed
price on any account whatsoever:
"IProvided that in the market yard the price of such notified agricultural produce of
which support price has been declared by the State Government, shall not be settled
below the price so declared and no bid shall be permitted to start, in the market yard,
below the rate so fixed.]
118[(4) "°[Weighment or measurement of all the notified agricultural produce so purchased
shall be done by such person and by such procedure as may be provided in the bye-laws] or
any other place specified by the Market Committee for the purpose:
Provided that the weighment, measurement or counting as the case may be, of
Plantain, Papaya or any other perishable agricultural produce as may be specified by
the State Government, by notification, shall be done by a licensed weighman in the
place where such produce has been grown.]

Section 37 - Conditions of buying and selling-
(1) Any person who buys notified agricultural produce in the market area shall execute an
agreement in triplicate in such form as may be prescribed, in favour of the seller. One copy of
the agreement shall be kept by the buyer, one copy shall be supplied to the seller and the
remaining copy shall be kept in the record of the Market Committee.
129[(2)  (a) The price of the agricultural produce bought in the market yard shall be paid on
the same day to the seller at the market yard;
(b) In the case purchaser does not make payment under clause (a), he shall be liable to
make additional payment at the rate of one percent per day of the total price of the
agricultural produce payable to the seller within five days;

5 Substituted by MP. Act No. 9 of 2002 (w.e.f. 20-6-2002). Prior to substitution it read as under : (1) All
notified agricultural produce brought into the market proper for sale shall be brought into the market yard/yards
specified for such produce and shall not, subject to the provisions of sub-section (2), be sold at any other place
outside such yard."

1% Inserted by MP. Act No. 15 of 2003 (w.e.f. 15-6-2003).

" Inserted by M.P. Act No. 24 of 1986 (w.e.f. 21-7-1986).

¥ Substituted by MP. Act No. 9 of 2002 (w.e.f. 20-6-2002). Prior to substitution it read as under : "(1) All
notified agricultural produce brought into the market proper for sale shall be brought into the market yard/yards
specified for such produce and shall not, subject to the provisions of sub-section (2), be sold at any other place
outside such yard."

9 Substituted by M.P. Act No. 31 of 2000 (w.e.f. 5-2-2001), for the words "Weighment or measurement of all
the notified agricultural produce so purchased shall be done by a weighman in the market yard"

120 gubstituted by M.P. Act No. 24 of 1986 (w.e.f. 21-7-1986).
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(c) In case the purchaser does not make payment with additional payment to the seller
under clauses (a) and (b) above within five days from the day of such purchase, his
licence shall be deemed to have been cancelled on the sixth day and he or his relative
shall not be granted any licence under this Act for a period of one year from the date
of such cancellation.
Explanation.--For the purpose of this clause "relative” means the relative as specified in the
explanation in clause (a) of sub-section (1) of Section 11.]
(3) No wholesale transaction of notified agricultural produce shall be entered into directly by
licensed traders with producers of such produce ***[except in the market yards or such other
place as provided in the bye-laws.]
(4) The Commission Agent shall recover his commission only from his principal ***[trader] at
such rates as may be specified in the bye-laws including all such expenses as may be incurred
by him in storage of the produce and other services rendered by him.
(5) Every Commission Agent shall be liable,--
(a) to keep the goods of his principal in safe custody without any charge other than the
commission payable to him; and
(b) to pay the principal, as soon as the goods are sold, the price thereof, irrespective of
whether he has or has not received the price from the buyer of such goods.

Section 37A - Regulation of marketing of notified agricultural produce under contract
farming-

12[(1) The contract farming shall be performed only under a written agreement between
producer and buyer of produce of contract farming in such manner and in accordance with
such procedure as may be prescribed in the bye-laws. The agreement to be executed for
contract farming shall be in such form containing such particulars, terms and conditions as
may be prescribed by bye-laws.

Explanation.--For the purpose of this section "producer and buyer" means the person who
respectively produce and buy agricultural produce under a written agreement of contract
farming.

(2) The buyer shall submit an application for registration of the written agreement of contract
farming to the Market Committee. The Market Committee shall register it in such manner and
on such terms and conditions as may be prescribed by the bye-laws.

(3) If any dispute arises between the parties in respect of provisions of the agreement, the
either party may submit an application to the Chairman of Market Committee to arbitrate
upon the disputes. The Chairman of the Market Committee shall resolve the dispute after
giving the parties a reasonable opportunity of being heard.

(4) The party aggrieved by the decision of the Chairman of the Market Committee under sub-
section (3) may prefer an appeal to the Managing Director or the Officer authorised by him in
this behalf within thirty days from the date of decision. The Managing Director or the Officer
authorised by him shall dispose of the appeal after giving the parties a reasonable opportunity

2! Substituted by M.P. Act No. 9 of 2002, for the words "except in the market yards" (w.e.f. 20-6-2002).
22 Inserted by M.P. Act No. 24 of 1986 (w.e.f. 21-7-1986).
12 Inserted by M.P. Act No. 15 of 2003 (w.e.f. 15-6-2003).
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of being heard and the decision of the Managing Director or the Officer authorised by him
shall be final.

(5) The agricultural produce produced under contract farming shall be sold to the buyer out of
the market yard as may be prescribed by the bye-laws. The market fees shall be payable by
the buyer of agricultural produce at the rates prescribed under Section 19, in such manner as
may be prescribed by the bye-laws.]

CHAPTER VII

Market Committee Fund
Section 38 - Market Committee Fund-
(1) All moneys received by a Market Committee shall be paid into a fund to be called, "The
Market Committee Fund" and all expenditure incurred by the Market Committee under or for
the purposes of this Act shall be defrayed out of the said fund. Any surplus remaining with the
Market Committee after such expenditure has been met, shall be invested in such manner as
may be prescribed:
Provided that all such sums of money received by the Market Committee as security deposit,
contributions to Provident Fund or for payment in respect of any notified agricultural produce,
or charges payable to weighman, hammal and other functionaries shall not form part of
Market Committee Fund but shall be accounted for separately.
(2) All moneys in the Market Committee Fund and other sums specified in sub-section (1)
shall be deposited in a Co-operative Bank or if such Bank does not exist at the headquarters of
the Market Committee, in Post Office Savings Bank or any Bank specified in the First
Schedule to the Banking Companies (Acquisition and Transfer of Undertakings) Act, 1970
(No. 5 of 1970), as a corresponding new bank.

Section 39 - Application of Market Committee Fund-
Subject to the provisions of Section 38, the Market Committee Fund may be expended for the
following purposes only, namely,--
(i) the acquisition of a site or sites for the market yards;
(i1) the maintenance and improvement of the market yards;
(iii) the construction and repairs of buildings necessary for the purposes of the market
and for convenience or safety of the persons using the market yard;
(iv) the maintenance of standard weights and measures;
(v) the meeting of establishment charges including payments and contributions
towards provident fund, pension and gratuity of the officers and servants employed by
a Market Committee;
(vi) the payment of interest on the loans that may be raised for the purpose of the
market and provisions of sinking fund in respect of such loans;
(vii) the collection and dissemination or information relating to crops statistics and
marketing of agricultural produce;
(viii) (@) the expenses incurred in auditing the accounts of the Market Committee;
(b) payment of honorarium to Chairman, travelling allowance of Chairman,
Vice-Chairman and other members of the Market Committee and sitting fees
payable to member for attending the meeting;
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(c) contribution to State Marketing Development Fund;
(d) meeting any expenditure for carrying out order of the State Government
and any other work entrusted to Market Committee under any other Act;
(e) contribution to any scheme for increasing agricultural production and
scientific storage;
124[(f) for development of market area in the manner prescribed;]
[(g) to educate or promote and undertake sale of agricultural inputs, for
increasing production, with the prior sanction of the Managing Director;
(gg) to undertake development of Haat Bazars for marketing of agricultural
produce;]
126[(h) payment of expenses on elections under this Act;]
(ix) any other purpose whereon the expenditure of the Market Committee Fund is in
the public interest, subject to the prior sanction of the State Government.

125

CHAPTER VIII
Madhya Pradesh State Agricultural Marketing Board

Section 40 - Madhya Pradesh State Agricultural Marketing Board-

(1) With effect from such date as the State Government may, by notification, appoint in this
behalf, there shall be established for the State of Madhya Pradesh a Board called the Madhya
Pradesh State Agricultural Marketing Board.

(2) The Board shall be a body corporate having perpetual succession and a common seal and
may sue and be sued in its corporate name and shall be competent to acquire and hold, lease,
sell or otherwise transfer any property and to contract and to do all other things necessary for
the purposes of this Act.

Section 40A - Power of State Government to give direction-

127[(1) The State Government may give directions to the Board and Mandi Committees.

(2) The Board and the Mandi Committees shall be bound to comply with directions issued by
the State Government under sub-section (1).]

Section 41 - Constitution of Board-
128[(1) The State Government shall constitute the Board which shall consist of the President
and the following members, namely:--
A. Ex-officio Members
(a) Minister having the charge of Agriculture, Madhya Pradesh;
(b) Secretary/Special Secretary to the Government of Madhya Pradesh, Agriculture
Department;

124 Substituted by M.P. Act No. 27 of 1997 (w.e.f. 15-6-1997).
1% Substituted by M.P. Act No. 27 of 1997 (w.e.f. 15-6-1997).
"% Inserted by M.P. Act No. 18 of 1979 (w.e.f. 7-6-1979).

7 Inserted by M.P. Act No. 27 of 1997 (w.e.f. 15-6-1997).

128 Substituted by M.P. Act No. 18 of 1979 (w.e.f. 7-6-1979).



35

(c) Registrar, Co-operative Societies, Madhya Pradesh;

(d) Managing Director of Agriculture, Madhya Pradesh;

(e) Managing Director appointed under clause (f) of sub-section (1) of Section 2.
B.--Members Nominated by the State Government

() Two members of the Madhya Pradesh Legislative Assembly nominated in

consultation with the Speaker of the Legislative Assembly;

(g) Ten Chairmen of Market Committees of which not more than one shall be from

each Revenue Commissioner's Division;

(h) Two representatives of traders holding licence in any Market Committee within the

State;

(i) Chairman or Managing Director of the Madhya Pradesh State Co-operative

Marketing Federation of the Madhya Pradesh State Commodities Trading

Corporation;

29[(j) Two experts in the field of marketing of agricultural produce.]
[(k) One representative of weighmen and hammals holding license as a wighman or
hammal in any maeket committee within the State for a period of two successive
years:

130

Provided that in case of market committee established for the first time under
section 10, the qualifying period of holding license from such market
committee shall be six months.]
(2) The Minister having the charge of Agriculture, Madhya Pradesh shall be the President of
the Board and Vice-President thereof shall be nominated by the State Government from the
members other than ex-officio members referred to in sub-section (1).
B31[(3) If any casual vacancy occurs in the office of the President the State Government shall
make interim arrangement.]

Section 42 -Term of Office of Vice-President and Members-
132[(1) Save as otherwise provided by or under this Act, the Vice-President or a member of
Board other than ex-officio member, shall hold office for a term of three years from the date
of his nomination :
Provided that the Vice-President or a member shall, notwithstanding the expiration of
his term, continue to hold office until his successor enter upon his office.
(2) The term of office of a member of the Board shall come to an end as soon as he ceases to
hold the office by virtue of which he was nominated.
(3) The State Government may if it thinks fit remove any member of the Board before the
expiry of his term of office, after giving him a reasonable opportunity of showing cause
against the same.

Section 42A - Resignation of Vice-President or Member-

29 Inserted by M.P. Act No. 27 of 1997 (w.e.f. 15-6-1997).
BOCI. (k) Added by M.P. Act No. 25 of 2010 [w.e.f. 16-9-2010]
B Inserted by M.P. Act No. 27 of 1997 (w.e.f. 15-6-1997).

132 Substituted by M.P. Act No. 18 of 1979 (w.e.f. 7-6-1979).
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(1) A person holding office of the Vice-President or Member may resign his office at any time
in writing addressed to the Secretary to the Government of Madhya Pradesh, Agriculture
Department, and his office shall become vacant on the expiry of fifteen clear days from the
date of such resignation, unless within the said period of fifteen days he withdraws his
resignation in writing.

(2) In the event of death or resignation or disqualification or removal of Vice-President or any
Member of the Board before the expiry of his term of office a casual vacancy shall be deemed
to have occurred in such office and such vacancy shall be filled, as soon as may be, by
nomination by the State Government. The person so nominated shall hold such office for the
un-expired term of his predecessor.

Section 42B - Allowances to members of the Board
The members of the Board other than ex-officio member shall be paid from the Madhya
Pradesh State Marketing Development Fund such sitting fees and allowances for attending its
meetings and for attending to any other work as may be fixed by the State Government from
time to time.
Section 42C - Disqualification of member of the Board-
No person shall be a member of the Board who,--
(@) is, or at any time has been, adjudged insolvent; or
(b) is, or has been convicted of an offence which, in the opinion of the State
Government involves moral turpitude; or
(c) is of unsound mind and stands so declared by the competent Court; or
(d) is a ***[Managing Director] or a Secretary, Manager or other salaried officer or
employee of any company or firm having any contract with the Board or a Market
Committee; or
(e) is, or at any time been, found guilty under Section 58; or
(f) has so abused, in the opinion of the State Government, his position as a member, as
to render his continuance on the Board detrimental to the interest of the general public.

Section 42D - Appointment of Managing Director and other officers and employees of
the Board-

B34[(1) The Board shall have a Managing Director who shall be appointed by the State
Government.

(2) The Managing Director appointed under sub-section (1) shall also function as the ex-
officio Secretary of the Board.

(3) The Board may appoint other officers and employees as may be necessary for the efficient
discharge of its duties and functions under the Act.

(4) The superintendence and control over all the officers and employees of the Board shall
vest in the Managing Director.]

Section 42E - Appointment of sub-committees-

133 Qubstituted by M.P. Act No. 27 of 1997 (w.e.f. 15-6-1997).
34 Substituted by ibid.
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The Board may appoint subcommittees consisting of three or more of its members which shall
include President or Vice-President and the **>[Managing Director], for the performance of
any of its duties or functions or for giving advice on any matter incidental thereto and may
delegate to such sub-committee any of its duties or functions as may be deemed necessary]

Section 43 - State Marketing Development Fund-

B3¥[(1) Every Market Committee shall pay on the 10th day of every month to the Board at
such percentage of its gross receipts comprising of licence fees and market fees as the State
Government may, by notification, declare from time to time. The amount so paid and
collected shall be called "Madhya Pradesh State Marketing Development Fund”.]

(2) All expenditures incurred by the Board, according to the budget sanctioned by it, shall be
defrayed out of the said fund.

37[(3) The annual accounts and balance sheet of the Board shall be prepared by ¥[the
Managing Director] and all moneys accruing to or received by the Board from whatever
source and all amounts disbursed or paid shall be entered in the accounts.

(4) The accounts of the Board shall be audited by the ***[Managing Director,] Local Fund
Audit, Madhya Pradesh.

(5) At the time of audit *°[the Managing Director] shall cause to be produced all accounts,
registers, documents and other relevant papers which may be called for by the audit officer for
the purposes of the audit. Any explanation called for by such officer for the removal of any
discrepancy shall be immediately furnished to him.

(6) The accounts when audited shall be printed. The copies of accounts and audit report with
comments thereon shall be placed before the Board. The audit report with comments of the
Board shall be submitted to the State Government.

(7) All moneys received into the Madhya Pradesh State Marketing Development Fund shall
be deposited in a Co-operative Bank or if such bank does not exist at the headquarter of the
Board in Post Office Savings Bank or any Bank specified in the First Schedule to the Banking
Companies (Acquisition and Transfer of Undertakings) Act, 1970 (No. 5 of 1970), as a
corresponding new Bank.]

Section 44 - Purposes for which Madhya Pradesh State Marketing Development Fund
shall be expended-

The Madhya Pradesh State Marketing Development Fund shall be utilised by the Board for
the following purposes, namely,--

3 Substituted by MP. Act No. 27 of 1997 (w.e.f. 15-6-1997).

3¢ Substituted by MP. Act No. 21 of 2000 (w.e.f. 5-2-2000). Prior to substitution it read as under : "(1) Every
Market Committee shall pay every three months to the Board such percentage, not exceeding fifty percent, of its
gross receipts comprising of licence fees and market fees as the State Government may, by notification, declare,
from time to time. The amount so paid and collected shall be called "Madhya Pradesh State Marketing
Development Fund"."

Y7 Inserted by M.P. Act No. 18 of 1979 (w.e.f. 7-6-1979).

138 Qubstituted by M.P. Act No. 27 of 1997 (w.e.f. 15-6-1997).

39 Substituted by M.P. Act No. 27 of 1997 (w.e.f. 15-6-1997).
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(i) market survey and research, grading and standardization of agricultural produce
and other allied subjects;

(ii) propaganda and publicity and extension services on the matters relating to general
improvement of conditions of buying and selling of agricultural produces;

YO[(iii)  **'[(a) construction of minimum infrastructure as prescribed by the Board in
the market yard or sub-market yard established for the first time and for giving grant
to the extent of two lakh rupees to defray the establishment expenses;]

(b) giving aid to financially weak Market Committees ***[x x x] the State in the form
of loans and or grants;

(c) loans to any Market Committee for development of market yard and/or sub-market
yard, construction of cold storage, godown or warehouses, distribution of plant
protection equipments and other purpose as may be considered desirable;]

%3[(iv) acquisition or constructions or hiring by lease or otherwise of buildings or land
for performing the duties of the Board,;

(v) payment of salary, leave allowance, gratuity, other allowances, loans and advances
and provident fund to the officers and servants employed by the Board and pension
and other contribution to the Government servants on deputation.]

(vi) travelling and other allowances to the members of the Board,;

(vii) better control of Market Committee;

(viii) meeting any legal expenses incurred by the Board,;

(ix) imparting education in regulated marketing of agricultural produce;

1%4[(x) training the agriculturists, officers and staff of the Market Committees:]
%3[(x-a) provision of technical assistance to the Market Committees in the preparation
of site plans and estimates of construction and in the preparation of project reports or
master plans for development of market yard,;

(x-b) internal audit of the Board and the Market Committees;]

48[ (x-c) marketing the sale of agricultural inputs for increasing agricultural production
in the market areas;

(x-d) development of Haat Bazars for marketing of agricultural produce and
construction of infrastructure for facilitating the flow of notified agricultural produce
in the market area;

(x-e) payment of expenses of election of financially weak Market Committees under
this Act;]

W(x-f) investment of surplus funds in the share capital of companies in the co-
operative sector which are engaged in agricultural processing industries and use

0 Substituted by M.P. Act No. 24 of 1986 (w.e.f. 21-7-1986).
" Substituted by M.P. Act No. 27 of 1997 (w.e.f. 15-6-1997).
2 Omitted by M.P. Act No. 27 of 1997 (w.e.f. 15-6-1997).
3 Substituted by MP. Act No. 18 of 1979 (w.e.f. 7-6-1979).
4 Substituted by M.P. Act No. 27 of 1997 (w.e.f. 15-6-1997).
5 Inserted by MP. Act No. 18 of 1979 (w.e.f. 7-6-1979).

¢ Inserted by MP. Act No. 27 of 1997 (w.e.f. 15-6-1997).

" Inserted by MP. Act No. 11 of 1998 (w.e.f. 9-6-1998).
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proven technology and whose projects are shown to be bankable and economically
viable, with the prior sanction of the State Government;]

1“8[(x-g) development of testing and communication infrastructure relevant to
agriculture and allied sectors.]

(xi) any other purposes of general interest to regulate marketing of agricultural
produce.

Section 45 - Power of Board to borrow-
The Board may, for carrying out the provisions of this Act, borrow money from the State
Government or may with the previous approval of the State Government,--

(1) from any other agency; or
(ii) issue debentures on the authority of any property vested in it or on the security of a
part of its future income accruing to it under this Act, or the rules made thereunder.

Section 46 - Duties and functions of Board-
The Board shall,--

(a) as far as possible carry out the functions specified in Section 45 on which the fund
of the Board may be expended:;
(b) advise on all matters referred to it by the State Government;
(c) exercise such powers of the State Government under this Act and rules made
thereunder as may be delegated to the Board;
(d) advise the State Government from time to time of its own accord on the following
matters :
(1) principles to be followed in fixation of price of agricultural produce;
(i) steps to be taken for managing the markets efficiently;
(iii) manner in which the data relating to arrivals and dispatches of agricultural
produce should be complied and maintained and disseminated,
(iv) amendment in this Act, and the rules made thereunder;
(v) in any matter necessary for implementing the provisions of this Act.
[(e) cause to be implemented the provisions of this Act and the rules and bye-laws
framed thereunder; and
(F) exercise supervision and control over the agriculture Market Committee.]

149

Section 47 - Powers of President and Vice-President of the Board-
The President and Vice-President of the Board shall exercise such powers as may be
prescribed.

CHAPTER IX
Penalty

Section 48 - Penalty for contravention of Section 6 or Section 30-

8 Inserted by MP. Act No. 21 of 2000 (w.e.f. 5-2-2001).
9 Inserted by MP. Act No. 27 of 1997 (w.e.f. 15-6-1997).
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Whoever contravenes the provisions of clause (b) of Section 6 **°[or Section 31, sub-section
(2) of Section 37] shall, on conviction, be punished with imprisonment for a term which may
extend to six months or with fine which may extend to five hundred rupees, or with both; and
in the case of a continuing contravention, with a further fine which may in case of
contravention of clause (b) of Section 6 extend to one hundred rupees and in the case
of '[contravention of Section 31 or sub-section (2) of Section 37] to fifty rupees per day
during which the contravention is continued after the first conviction :

Provided that in absence of special and adequate reasons to the contrary mentioned in the
judgment of the Court the punishment for the second or any subsequent offence shall not be
less than imprisonment for a term of three months and a fine of five hundred rupees.

Section 49 - Penalty for contravention of other sections-
(1) Whoever in contravention of the provisions of Section 35 makes or recovers any
unauthorised trade allowance shall on conviction, be punished with imprisonment which may
extend to three months, or with fine which may extend to two hundred rupees or with both
and in case of subsequent contravention with imprisonment which may extend to six months
or with fine which may extend to five hundred rupees or with both.
(2) Whoever contravenes any condition of a licence granted by a Market Committee shall, on
conviction, be punished with fine which may extend to five hundred rupees.
(3) Whoever obstructs any officer in carrying out the inspection of accounts or holding an
enquiry into affairs of a Market Committee or fails to obey any order issued under clause (d)
of sub-section (1) of Section 54 shall, on conviction, be punished with fine which may extend
to two hundred rupees for every day during which the offence continues.
(4) If any officer, servant or member of a Market Committee, when required to furnish
information in regard to the affairs or proceedings of a Market Committee under clause (a) of
sub-section (1) of Section 54,--

(a) willfully neglects or refuses to furnish any information; or

(b) willfully furnishes false information, shall, on conviction, be punished with fine

which may extend to five hundred rupees.
(5) Whoever in contravention of the provisions of sub-section (3) of Section 54 obstructs any
authorised persons in seizing or taking possession of any books, records, funds or property of
the Market Committee or fails to give delivery thereof to such person, shall, on conviction, be
punished with fine which may extend to two hundred rupees.
(6) Any person who fraudulently evades the payment of any fee or other sum due to the
Market Committee under the provisions of this Act or the rules or bye-laws made thereunder
or evades the payment due towards remuneration to any weighman or hammal, or demands
remuneration without authority of the seller or buyer for his employment or demands
remuneration otherwise than in accordance with the provisions of the rules and bye-laws
made under this Act, shall, on conviction, be punished with fine which may extend to five
hundred rupees and in case of continuing offence with a further fine which may extend to one

%0 Substituted by M.P. Act No. 18 of 1979 (w.e.f. 7-6-1979).
51 Substituted by M.P. Act No. 18 of 1979 (w.e.f. 7-6-1979).
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hundred rupees for every day during which such offence is continued after conviction
therefor.

(7) Whoever contravenes any provision of this Act or any rules or bye-laws made thereunder
shall, if no other penalty is provided for the offence, be punished with fine which may extend
to two hundred rupees.

Section 50 - Powers of Market Committee and Chairman to impose penalties-

(1) A Market Committee and the Chairman thereof may impose the penalties of censure or of
fine on any licensed market functionary or seller for contravention of any bye-law:

Provided that the Market Committee shall not be competent to impose fine exceeding two
thousand] rupees and the Chairman shall not be competent to impose fine exceeding ***[Five
hundred] rupees:

Provided further that no penalty shall be imposed under this section without giving the person
concerned a reasonable opportunity of being heard.™*

(2) Any person aggrieved by an order made under sub-section (1) may prefer an appeal
against such order to the **[Managing Director] within fifteen days from the date of receipt
of order by such person and the decision of the >*[Managing Director] thereon shall be final.

Section 51 - Recovery of market dues-

®[Whenever any person is convicted of -any offence punishable under this Act the
Magistrate shall in addition to any fine which may be imposed, recover and pay over to the
Market Committee the amount of fees or any other amount due from him under this Act or
rules or bye-laws made thereunder and may, in his discretion, also recover and pay over to the
Market Committee costs of the prosecution.]

Section 52 - Cognizance of offences-

(1) No Court inferior to that of a Magistrate of the second class shall try any offence under
this Act or any Rules or Bye-laws made thereunder.

>7[(2) No Court shall take cognizance of any offence punishable under this Act or any rule or
any bye-laws made thereunder except on the complaint made by the Collector or the
Chairman, Vice-Chairman or Secretary of the Market Committee or of any person duly
authorised by the Market Committee in this behalf.]

Section 53 - Composition of offences-
>8[(1) A Market Committee or its subcommittee may accept from any person who is alleged
to have committed an offence punishable under this Act or Rules or Bye-laws made

52 Substituted by MP. Act No. 28 of 2001 (w.e.f. 27-12-2001), for "one hundred".
153 Substituted by M.P. Act No. 28 of 2001 (w.e.f. 27-12-2001), for "twenty".

5 Substituted by M.P. Act No. 27 of 1997 (w.e.f. 15-6-1997).

155 Substituted by M.P. Act No. 27 of 1997 (w.e.f. 15-6-1997).

156 Substituted by M.P. Act No. 18 of 1979 (w.e.f. 7-6-1979).

7 Substituted by M.P. Act No. 18 of 1979 (w.e.f. 7-6-1979).

138 Substituted by M.P. Act No. 18 of 1979 (w.e.f. 7-6-1979).
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thereunder in addition to the fees or other amount so recoverable, a sum of money not
exceeding rupees "°[Five thousand] by way of composition for such offence.

(2) On composition of any offence under sub-section (1), no proceedings shall be taken or
continued against the person concerned in respect of such offence and if any proceedings in
respect of the offence have already been instituted against him in any Court the composition
shall have the effect of his acquittal.]

CHAPTER X
Control

Section 54 - Inspection of markets and inquiry into affairs of Market Committee-
(1) The **°[Managing Director] may,--
(a) inspect or cause to be inspected the accounts and offices of the Market Committee;
(b) hold inquiry into the affairs of a Market Committee;
(c) call for from a Market Committee return, statement, accounts or reports which he
may think fit to require such committee to furnish;
(d) require a Market Committee to take into consideration--
(i) any objection on the ground of illegality, inexpediency or impropriety
which appears to him to exist to the doing of anything which is about to be
done or is being done by or on behalf of such committee; or
(it) any information he is able to furnish and which appears to him to
necessitate the doing of a certain thing by such committee.
(e) direct that anything which is about to be done or is being done should not be done,
pending consideration of the reply, and anything which should be done but is not
being done should be done within such time as he may direct.
(2) When the affairs of a Market Committee are investigated under this section or the
proceeding of any Market Committee are examined by the State Government under Section
59, the Chairman, Vice-Chairman, Secretary and all other officers, and servants and members
of such committee shall furnish such information in their possession in regard to the affairs or
proceeding of the Market Committee as the State Government, the ***[Managing Director], or
the Officer authorised, as the case may be, may require.
(3) An officer investigating the affairs of a Market Committee under sub-section (1) or the
State Government examining the proceeding of any Market Committee under Section 59 shall
have the power to summon and enforce the attendance of officers or members of the Market
Committee and to compel them to give evidence and to produce documents by the same
means and as far as possible in the same manner as is provided in the case of a Civil Court by
the Code of Civil Procedure, 1908 (No. 5 of 1908).
(4) Where the **’[Managing Director] has reason to believe that the books and records of a
Market Committee are likely to be tampered with or destroyed or the funds or property of a

9 Substituted by M.P. Act No. 28 of 2001 (w.e.f. 27-12-2001), for "five hundred".
1% Substituted by M.P. Act No. 27 of 1997 (w.e.f. 15-6-1997).
1°1 qubstituted by M.P. Act No. 27 of 1997 (w.e.f. 15-6-1997).
192 qubstituted by M.P. Act No. 27 of 1997 (w.e.f. 15-6-1997).
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Market Committee are likely to be misappropriated or misapplied, the ***[Managing Director]

may issue orders directing a person duly authorised by him in writing to seize and take
possession of such books and records, funds and property of the Market Committee and the
officer or officers of the Market Committee responsible for the custody of such books,
records, funds and property, shall give delivery thereof to the person so authorised.

Section 55 - Removal of Member, Chairman and 'Vice-Chairman of Market Committee-
'*4[(1) The "**[Managing Director] may on his own motion or on a resolution passed by a
majority of two-third of the members constituting the Market Committee for the time being
remove any member of the Market Committee for misconduct or neglect of or incapacity to
perform his duty and on such removal he shall not be re-elected or re-nominated as a member
of the Market Committee for a period of six years from the date of such removal:
Provided that no order of such removal shall be passed unless such member has been
given a reasonable opportunity of showing cause why such order should not be
passed.]
(2) The ***[Managing Director] may remove any Chairman or Vice-Chairman of a Market
Committee from his office, for misconduct, or neglect of or incapacity to perform his duty or
for being persistently remiss in the discharge of his duties and on such removal the Chairman
or Vice-Chairman, as the case may be, shall not be eligible for re-election as Chairman or
Vice-Chairman during the remainder of his term of office as member of Market Committee:
Provided that no order of removal shall be passed unless the Chairman or Vice-
Chairman, as the case may be, has been given a reasonable opportunity of showing
cause why such order should not be passed.
[(3) The State Government may suspend, any member or Chairman of Vice-Chairman of a
Market Committee, who has been served with the notice under sub-section (1) or sub-section
(2) as the case may be, and against whom any complaints have been received or who commits
irregularities after the service of such notice, for period from the date of receipt of complaint
or the date of noticing of irregularities by the ***[Managing Director] till the final decision is
taken in his case.]

167

Section 56 - Supersession of Market Committee-

'%%[(1) If in the opinion of the “°[Managing Director], a Market Committee is not competent
to perform or persistently makes default in performing the duties imposed on it by or under
this Act or abuses its power the *’*[Managing Director] may, by an order in writing supersede

183 Qubstituted by M.P. Act No. 27 of 1997 (w.e.f. 15-6-1997).
1** Substituted by M.P. Act No. 18 of 1979 (w.e.f. 7-6-1979).
1% Substituted by M.P. Act No. 27 of 1997 (w.e.f. 15-6-1997).
1% Substituted by M.P. Act No. 27 of 1997 (w.e.f. 15-6-1997).
17 Inserted by M.P. Act No. 24 of 1986 (w.e.f. 21-7-1986).

1% Substituted by M.P. Act No. 27 of 1997 (w.e.f. 15-6-1997).
1% Substituted by M.P. Act No. 11 of 1985 (w.e.f. 12-6-1985).
7% Substituted by M.P. Act No. 27 of 1997 (w.e.f. 15-6-1997).
71 Substituted by M.P. Act No. 27 of 1997 (w.e.f. 15-6-1997).
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such Committee for a period not exceeding one year and on expiry of first six months of the
period of supersession, action to hold the elections for the constitution of Market Committee
shall be started and the period of supersession shall be deemed to expire on the date of first
general meeting of the Market Committee so constituted :
Provided that before passing an order of supersession under this subsection
the ’[Managing Director] shall give a reasonable opportunity to the Market
Committee for showing cause against the proposal and shall consider the explanations
and objections, if any, of the Market Committee:
Provided further that where the new Market Committee could not be constituted
within one year of its supersession, the State Government may, in special
circumstances, extend the period of supersession which shall not, in any case, exceed
beyond the term of the Market Committee specified in *”*[sub-section (2) of Section
13]
[(2) Upon the passing of an order under sub-section (1) superseding a Market Committee,
the following consequences shall ensue, namely,--
(@) All the members as well as the Chairman and Vice-Chairman of the Market Committee
shall, as from the date of such order, be deemed to have vacated their offices;
(b) All the assets vested in the Market Committee shall, subject to all the liabilities, vest in the
State Government.]
172[(3) When a Market Committee has been superseded the *”°[Managing Director] may, by an
order, appoint a person to be called the Officer-in-Charge, to carry out the functions and
exercise the powers of the Market Committee and transfer to such Officer-in-Charge the
assets and liabilities of the superseded Market Committee as on the date of such transfer :
Provided that in the event of death or resignation or leave or suspension of the Officer-
in-Charge, a casual vacancy shall be deemed to have occurred in such office and such
vacancy shall be filled in, as soon as may be, by appointment of a person thereto by
the *”/[Managing Director] and until such appointment is made a person nominated by
the Collector shall act as Officer-in-Charge.
(4) Any Officer-in-Charge appointed under sub-section (3) may at any time be removed by
the *’®[Managing Director], who shall have power to appoint another person in his place.
(5) Any person appointed Officer-in-Charge under sub-section (3) shall receive from the
Market Committee Fund for his services such pay and allowances as may be fixed by
the *’°[Managing Director].
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72 Substituted by M.P. Act No. 27 of 1997 (w.e.f. 15-6-1997).
17 Substituted by M.P. Act No. 27 of 1997 (w.e.f. 15-6-1997).
7% Substituted by M.P. Act No. 18 of 1979 (w.e.f. 7-6-1979).

17 Substituted by M.P. Act No. 8 of 1994 (w.e.f. 16-1-1994).

Y7 Substituted by M.P. Act No. 27 of 1997 (w.e.f. 15-6-1997).
Y7 Substituted by M.P. Act No. 27 of 1997 (w.e.f. 15-6-1997).
178 Substituted by M.P. Act No. 27 of 1997 (w.e.f. 15-6-1997).
17 Substituted by M.P. Act No. 27 of 1997 (w.e.f. 15-6-1997).
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(6) At any time before the expiry of the period of supersession, the State Government may
constitute a new committee under Section 11 and transfer thereto the assets and liabilities of
the superseded committee as on the date of such transfer.

89[(7) The Officer-in-Charge shall cease to hold office on the date appointed for the first
meeting of the Market Committee as reconstituted.]

Section 57 - Consequences of dissolution under Section **'[13]-
182[(1) Where a Market Committee stands dissolved under ***[proviso to sub-section (2) of
Section 13], the following consequences shall ensue, namely,--
(@) all the members as well as the Chairman and Vice-Chairman of the Market
Committee shall, as from the date of dissolution of such Market Committee under the
said sub-section, be deemed to have vacated their offices;
(b) all powers and duties of the Market Committee under this Act, shall, subject to the
control of the **[Managing Director], be exercised and performed by a person to be
called the Officer-in-Charge as the ***[Managing Director] may, by order appoint in
that behalf :
Provided that in the event of death, resignation, leave or suspension of the
Officer-in-Charge a casual vacancy shall be deemed to have occurred in such
office and such vacancy shall be filled in as soon as may be, by appointment of
a person thereto by the **[Managing Director] and until such appointment is
made a person nominated by the Collector shall act as officer-in-Charge;
(c) all property vested in the Market Committee shall vest in the Officer-in-Charge in
trust for the purposes of this Act.
(2) Any Officer-in-Charge appointed under sub-section (1) may at any time be removed by
the *®’[Managing Director] who shall have power to appoint another person.
(3) Any person appointed Officer-in-Charge under sub-section (1) shall receive from the
Market Committee Fund for his services such pay and allowances as may be fixed by
the '®8[Managing Director].
(4) The Officer-in-Charge shall cease to hold office on the date appointed for the first general
meeting of the Market Committee as reconstituted.]

Section 57A - Power of State Government to postpone elections-
1891901 (1) If the State Government is of the opinion that circumstances exist which render it
necessary, so to do, the State Government may, notwithstanding anything contained in this

1% gubstituted by M.P. Act No. 8 of 1994 (w.e.f. 16-1-1994).

181 Qubstituted by M.P. Act No. 27 of 1997 (w.e.f. 15-6-1997).
182 Substituted by M.P. Act No. 8 of 1994 (w.e.f. 16-1-1994).

'8 Substituted by M.P. Act No. 27 of 1997 (w.e.f. 15-6-1997).
'8 Substituted by M.P. Act No. 27 of 1997 (w.e.f. 15-6-1997).
'8 Substituted by M.P. Act No. 27 of 1997 (w.e.f. 15-6-1997).
18 Substituted by M.P. Act No. 27 of 1997 (w.e.f. 15-6-1997).
187 Substituted by M.P. Act No. 27 of 1997 (w.e.f. 15-6-1997).
188 Qubstituted by M.P. Act No. 27 of 1997 (w.e.f. 15-6-1997).
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Act or the rules made thereunder, by notification, for reasons to be specified therein, postpone
from time to time, the election of members of a Market Committee under sub-section (1) of
Section 11, for such period not exceeding one year at a time as may be specified in such
notification provided that the total period shall not exceed **[three years and six months] in
the aggregate.
(2) On issue of the notification under sub-section (1), following consequences shall ensue,
namely,--
(a) no election shall be held during the period specified in the notification;
(b) the election proceedings at whatever stage they may be shall stand abrogated; and
(c) the deposits made by the candidates for the election as member shall be refunded to
them.]
[Explanation.--For the purposes of this sub-section "election proceedings” means the
process commencing from the date calling upon the constituencies to elect and ending with
the declaration of the result of the election]

192

Section 58 - Liability of Chairman, Vice-Chairman, Members and employees for loss,
waste or mis-application etc.-

(1) If, in the course of inquiry or inspection under Section 54 or in the course of audit under
this Act it is found that any person who is or was entrusted with the management of a Market
Committee or **[any deceased, past or present Chairman, Vice-Chairman, Member, Officer-
in-Charge of Market Committee, Secretary or any other officer or employee, of Market
Committee or an officer of the State Government] has made or directed by assenting or
concurring or participating in any affirmative vote or proceeding related thereto, any payment
or application of any money or other property belonging to or under the control of, such
committee to any purpose contrary to the provisions of this Act or rule or bye-laws made
thereunder or has caused any deficiency or loss by gross negligence or misconduct or has
misappropriated or fraudulently retained any money or other property belonging to the Market
Committee, the ***[Managing Director] may, on his own motion or on the application of the
Market Committee, enquire himself or direct any officer subordinate to him duly authorised
by him by an order in writing in this behalf to enquire into the conduct of such
person **>[within two years of the date of report of audit, enquiry or inspection, as the case
may be.]

(2) If on enquiry made under sub-section (1) the ~°[Managing Director] is satisfied that there
are good grounds for an order under this sub-section, he may make an order requiring such
person, or, in the case of a deceased person, his legal representative inherits his estate, to

196

'® Inserted by M.P. Act No. 39 of 1974 (w.e.f. 12-5-1974).

% Substituted by M.P. Act No. 43 of 1976 (w.e.f. 12-5-1974).
1 Substituted by M.P. Act No. 43 of 1976 (w.e.f. 12-5-1974).
%2 Inserted by M.P. Act No. 26 of 1975 (w.e.f. 12-5-1974).

1% Substituted by M.P. Act No. 18 of 1979 (w.e.f. 7-6-1979).
% Substituted by M.P. Act No. 27 of 1997 (w.e.f. 15-6-1997).
1% Substituted by M.P. Act No. 18 of 1979 (w.e.f. 7-6-1979).
1% Qubstituted by M.P. Act No. 27 of 1997 (w.e.f. 15-6-1997).
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repay or restore the money or property and any part thereof, with interest at such rate, or to
pay contribution to such extent as the **’[Managing Director] may consider just and equitable:

Provided that no order under this sub-section shall be made unless the person
concerned has been given a reasonable opportunity of being heard in the matter:

Provided further that the liability of a legal representative of the deceased shall be to
the extent of the property of the deceased which inherited by such legal representative.
(3) Any person aggrieved by an order made under sub-section (2) may, **®[within thirty days
from the date of communication of the order to him] appeal to the State Government and
subject to the order of the State Government the order of the **[Managing Director] shall be
final and conclusive:
2%[Provided that in computing the period of limitation, the time required for obtaining a copy
of the order appealed against shall be excluded.]
(4) No order passed under sub-section (2) or sub-section (3) shall be called in question in any
Court of law.
(5) Any order made under sub-section (2) or sub-section (3) shall, on the application of
the **’[Managing Director], be enforced by any Civil Court having local jurisdiction in the
same manner as if it were a decree of such Court, or any sum directed to be paid by such order
may be recovered as an arrear of land revenue.
2021(6) If the *®*[Managing Director] is satisfied on an affidavit, enquiry or otherwise that any
person with intent to delay or obstruct the enforcement of any order that may be passed
against him under this section,--
(a) is about to dispose of the whole or any part of his property; or
(b) is about to remove the whole or any part of his property from the State, he may,
unless adequate security is furnished, direct the conditional attachment of the said
property or such part thereof as he thinks necessary and such attachment shall have the
same effect as is made by a competent Civil Court.]

Section 59 - Power to call for proceedings of Market Committee-

2041(1) The 2°°[Managing Director] may, on his own motion, or on an application made to him,
call for and examine the proceeding of any Market Committee and the State Government may
on its own motion or on an application made to it, call for and examine the proceedings of
the *°°[Managing Director], for the purpose of satisfying himself or itself, as the case may be,

Y7 Substituted by M.P. Act No. 27 of 1997 (w.e.f. 15-6-1997).
1% Substituted by M.P. Act No. 18 of 1979 (w.e.f. 7-6-1979).
1% Substituted by M.P. Act No. 27 of 1997 (w.e.f. 15-6-1997).
2% Inserted by M.P. Act No. 18 of 1979 (w.e.f. 7-6-1979)

2% Substituted by M.P. Act No. 27 of 1997 (w.e.f. 15-6-1997).
? Inserted by M.P. Act No. 18 of 1979 (w.e.f. 7-6-1979)

2% Substituted by M..P. Act No. 27 of 1997 (w.e.f. 15-6-1997)
204 Substituted by M.P. Act No. 18 of 1979 (w.e.f. 7-6-1979).
2% Substituted by M.P. Act No. 27 of 1997 (w.e.f. 15-6-1997).
2% gubstituted by M.P. Act No. 27 of 1997 (w.e.f. 15-6-1997).
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as to the legality or propriety of any decision taken or order passed and as to the regularity of
the proceedings of the committee or the °’[Managing Director], as the case may be. If in any
case, it appears to the *[Managing Director] or the State Government that any such decision
or order or proceeding so called for should be modified, annulled, reversed, or remitted for
reconsideration he or it may pass such order thereon as he or it may deem fit :
Provided that every application to the **[Managing Director] or the State Government
for the exercise of the powers under this section shall be preferred with sixty days
from the date on which the decision or order to which the application relates was
communicated to the applicant:
Provided further that no such order shall be passed under sub-section (1) without
giving a reasonable opportunity of being heard to the parties affected thereby.
(2) The *°[Managing Director] or the State Government, as the case may be, may suspend the
execution] of the decision taken or order passed by the Market Committee, pending the
exercise of his or its powers under sub-section (1).]

CHAPTER XI
Miscellaneous

Section 60 -Power of State Government to amend Schedule-

The State Government may, by notification add to amend or delete any of the items of
agricultural produce specified in the Schedule and thereupon the Schedule shall be deemed to
be amended accordingly:

Provided that no notification shall be issued under this section without giving in the Gazette
previous notice of not less than six weeks as the State Government may consider reasonable
of its intention to issue such notification.

Section 61 - Recovery of sums as an arrear of land revenue-

2"[(1) Any sum due to a Market Committee or the Board **[or to a seller of agricultural
produce] on account of any charge, costs, expenses, fees, rent or any other account under the
provisions of this Act or any rule or bye-law made, thereunder shall be recoverable in the
same manner as an arrear of land revenue.

(2) Any sums due from a Market Committee to the Board or to the State Government, as the
case may be, shall be recoverable in the same manner as an arrear of land revenue:
*B[Provided that from the sum so recovered an incentive may be allowed to be paid to the
person making such recovery, in accordance with the rules as may be made in this behalf.]

27 Substituted by M.P. Act No. 27 of 1997 (w.e.f. 15-6-1997).
2% Substituted by M.P. Act No. 27 of 1997 (w.e.f. 15-6-1997).
2% Substituted by M.P. Act No. 27 of 1997 (w.e.f. 15-6-1997).
219 Substituted by M.P. Act No. 27 of 1997 (w.e.f. 15-6-1997).
! Substituted by M.P. Act No. 24 of 1986 (w.e.f. 21-7-1986).
2 Inserted by M.P. Act No. 27 of 1997 (w.e.f. 15-6-1997).

2 Inserted by M.P. Act No. 27 of 1997 (w.e.f. 15-6-1997).
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(3) Any person aggrieved by the proceedings made under sub-sections (1) and (2) may, within
thirty days from the date of communication of notice to him appeal to the ***[Managing
Director] whose order thereon shall be final and shall not be called in question in any Court of
law.

(4) The ***[Managing Director] may if he considers it necessary so to do, grant a stay of the
proceedings appealed against, for such period as he may deem fit.]

Section 62 - Duties of Police Officers-

If shall be the duty of every police officer to communicate, as soon as may be, to the Market
Committee any information which he receives regarding any attempt to commit or the
commission of any offence against this Act or any rule or bye-law made thereunder and to
assist the Secretary or any officer or servant of the Market Committee demanding his aid in
the exercise of his lawful authority.

Section 63 - Power to write-off loss, shortage and irrecoverable fees-
Whenever it is found that any amount due to a Market Committee is irrecoverable or should
be remitted or whenever any loss of a committee's money or stores or other property occurs
through the fraud or negligence of any person or for any other cause and the property or
money is found to be irrecoverable,**[the Chairman shall in the case of sum not exceeding
one hundred rupees and in the case of sum more than this] the Market Committee may order
to write-off as lost, irrecoverable or remitted, as the case may be :
Provided that if in any case the amount is in excess of **’
order shall not take effect without the prior approval of the

[five] hundred rupees such
28[Managing Director].

Section 64 - Chairman, Vice-Chairman, Members, Officers and servants of Market
Committee or President, Vice-President etc. of Board to be public servants-

The Chairman, the Vice-Chairman, Members, Secretary, other officers and servants of a
Market Committee and the President, the Vice-President, the members, the officers and other
servants of the Board shall be deemed to be public servants within the meaning of Section 21
of the Indian Penal Code, 1860 (No. 45 of 1860).

Section 65 - Delegation of powers-

*P[(1) The State Government may, delegate to any officer of the State Government not below
the rank of **°[Managing Director] any of the powers conferred on it by or under this Act
other than powers to make rules under Section 79.]

** Inserted by M.P. Act No. 28 of 2001 (w.e.f. 27-12-2001).
? Inserted by M.P. Act No. 27 of 1997 (w.e.f. 15-6-1997).

21 Inserted by M.P. Act No. 24 of 1986 (w.e.f. 21-7-1986).

217 Substituted by M.P. Act No. 24 of 1986 (w.e.f. 21-7-1986).
?'8 Substituted by M.P. Act No. 27 of 1997 (w.e.f. 15-6-1997).
219 ubstituted by M.P. Act No. 24 of 1986 (w.e.f. 21-7-1986).
220 gubstituted by M.P. Act No. 27 of 1997 (w.e.f. 15-6-1997).
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221[(2) The Managing Director may delegate to any officer of the State Mandi Board Service

any of the powers conferred on him by or under this Act.]

222[(3) The **’[Managing Director] or the officer empowered under this section, while
exercising powers under this Act or the rules made thereunder to enquire into or to decide any
question arising for determination between the Market Committee and any person or between
parties to any proceedings, shall be deemed to be a Court.]

Section 66 - Bar to civil suit-

No suit in respect of anything in good faith done or intended to be done under this Act or rules
or bye-laws made thereunder, shall lie against the ***[Managing Director] or any officer of the
State Government or against the Board or any Market Committee, or against any officer or
servant of the Board or any Market Committee or against any person acting under and in
accordance with the directions of the ?’[Managing Director], such officer, or such committee.

Section 66A - Election petition-

225[(1) An election under this Act shall be called in question only by a petition presented in
the prescribed manner to the Commissioner of the Division.

(2) No such petition shall be admitted unless it is presented within thirty days from the date on
which the election in question was notified.

(3) Such petition shall be enquired into or disposed of according to such procedures as may be
prescribed.]

Section 67 - Bar of suit in absence of notice-

No suit shall be instituted against the Board or any Market Committee, until the expiration of
two months next after notice in writing stating the cause of action, name and place of abode of
the intending plaintiff, and the relief which he claims has been delivered or left at its office.
Every such suit shall be dismissed unless it is instituted within six months from the date of the
accrual of the alleged cause of action.

Section 68 - Vacancy not to invalidate proceedings-
No act of the Board or a Market Committee or any of its sub-committees shall be invalid
merely by reason of--
(a) any vacancy in, or defect in the constitution thereof; or
(b) any defect in the election, nomination or appointment of a person acting as a
member thereof; or
(c) any irregularity in its procedure not affecting the merits of the case.

?2! Substituted by M.P. Act No. 27 of 1997 (w.e.f. 15-6-1997).
?22 Inserted by M.P. Act No. 24 of 1986 (w.e.f. 21-7-1986).

?2 Substituted by M.P. Act No. 27 of 1997 (w.e.f. 15-6-1997).
?2* Substituted by M.P. Act No. 27 of 1997 (w.e.f. 15-6-1997).
22 Substituted by M.P. Act No. 27 of 1997 (w.e.f. 15-6-1997).
22 Inserted by M.P. Act No. 14 of 1999 (w.e.f. 6-5-1999).
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CHAPTER XIlI
Alteration of Limits of Market

Section 69 - Power to grant exemption from market fee

2/[(1) The State Government may, by notification and subject to such conditions and
restrictions, if any, as may be specified therein exempt in whole or in part any agricultural
produce brought for sale or brought or sold in the market area specified in such notification
from the payment of market fees for such period as may be specified therein.

(2) Any notification issued under this section may be rescinded before the expiry of the period
for which it was to have remained in force and on such rescission such notification shall cease
to be in force.]

Section 70 - Notification of intention to alter limits of or to amalgamate or to split up
market areas-
(1) The State Government may, by notification, signify its intention,--
(i) to alter the limits of a market area by including within it any other area in the
vicinity thereof or by excluding there from any area comprised therein; or
(i) to amalgamate two or more market areas and constitute one Market Committee
there for; or
(iii) to split up a market area and to constitute two or more Market Committees there
for; or
(iv) to disestablish a market.
(2) Every notification issued under sub-section (1) shall define the limits of the area which is
intended to be included in or excluded from a market area, or of the market area intended to
be amalgamated into one, or of the area of each of the markets intended to be constituted after
splitting up an existing market area or of the area of the market intended to be disestablished,
as the case may be, and shall also specify the period which shall not be less than six weeks
within which objections, if any, shall be received by the State Government.

Section 71 - Procedure subsequent to notification under Section 61-
(1) Any inhabitant of the market area or of the areas affected by the notification issued under
sub-section (1) of Section 70 may, if he objects to anything contained therein, submit his
objections in writing to the State Government within the period specified for this purpose in
the said notification.
(2) When the period specified in the said notification has expired and the State Government
has considered and passed orders on such objection as may have been submitted to it within
the said period, the State Government may, by notification,--
(@) include the area or any part thereof in the market area or exclude in therefrom; or
(b) constitute a new Market Committee for the market area amalgamated; or
(c) split up an existing market area and constitute two or more Market Committees for
such areas, as the case may be; or
(d) disestablish the market.

%27 Substituted by M.P. Act No. 6 of 1987 (w.e.f. 17-10-1986).
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Section 72 - Powers of State Government to issue consequential order with respect to
constitution, etc. of Market Committees on alteration of limits, amalgamation or
splitting up-
(1) Where a notification under Section 71 has been issued the State Government may issue
such consequential orders as it may deem fit in respect of--
(a) the constitution of the Market Committee for the altered area where a local area has
been included or excluded from market area;
(b) the dissolution of the existing Market Committees which have been amalgamated
and the constitution of the amalgamated Market Committee thereafter where two or
more Market Committees are amalgamated;
(c) the dissolution of the Market Committee split up and the constitution of the Market
Committees established in its place thereafter and matters ancillary thereto.
[(2) Consequent to the orders passed in accordance with the provisions of clauses (b) and
(c) of sub-section (1), the State Government shall, by notification, constitute a committee-in-
charge for newly established market during the period of pendency of the constitution of the
Market Committee.
(3) In the event of amalgamation of dissolved Market Committees, the committee-in-charge
shall consist of the following members, namely:--
(@) a Chairman to be nominated by the State Government from amongst the elected
Chairman of dissolved Market Committees;
(b) ten representatives of agriculturists to be nominated by the State Government from
amongst the elected representatives of agriculturists of dissolved Market Committees;
(c) one representative of traders to be nominated by the State Government from
amongst the elected representatives of traders of dissolved Market Committees;
(d) a Member of the State Legislative Assembly elected from the district, to be
nominated by the State Government who may nominate his representative for the
purpose of attending the meeting of the Market Committee;
(e) one representative of the Co-operative Marketing Society functioning in the market
area who shall be elected by the Managing Committee of such society;
(F) an officer of Agriculture Department working in the district to be nominated on the
recommendation of the Collector;
(g) one member of the Weighmen and Hammals operating in the market area holding
licence from the Market Committee to be nominated on the recommendation of the
Chairman;
(h) Chairman of the District Central Co-operative Bank;
(i) Chairman of the District Land Development Bank;
(J) one member of Gram Panchayat or Janpad Panchayat or Zila Panchayat to be
nominated on the recommendation of the Chairperson of the Zila Panchayat.

228

?2% Sub-section (2) Substituted and sub-sections (3), (4) and (5) Inserted by MP. Act No. 15 of 2003 (w.e.f. 15-6-
2003). Prior to substitution sub-section (2) read as under:

"(2) The provisions of Section 10 shall apply to the Constitution of a Market Committee under sub-
section (1) as they apply to Constitution of a Market Committee for a market established for the first time."
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(4) (a) Where in case of split up of a Market Committee, each committee in-charge
consisting of a Chairman, ten representatives of agriculturists and a representative of traders
shall be constituted :

Provided that,--

(i) Chairman of the dissolved Market Committee shall be nominated Chairman of the newly
established Market Committee of which he is a voter and for the other Market Committee, the
State. Government shall nominate a Chairman who possesses the qualifications prescribed in
sub-sections (2) and (3) of Section 11-B;

(ii) Representatives of agriculturists of dissolved Market Committee shall also be nominated
as member of newly established Market Committee of which he is a voter and remaining
representatives of the agriculturists shall be nominated by the State Government who
possesses the qualifications prescribed in sub-sections (1), (2) and (3) of Section 11-B;

(iii) Representative of traders of the dissolved Market Committee shall be nominated as a
member of the newly established Market Committee of which he is a voter and for the other
Market Committee, the State Government shall nominate such licensee trader as
representative of traders who possesses the qualifications prescribed in clause (c) of sub-
section (1) of Section 11;

(b) A Member of the State Legislative Assembly elected from the district, nominated by the
State Government who may nominate his representative for the purpose of attending the
meeting of the Market Committee;

(c) One representative of the Co-operative Marketing Society functioning in the market area
who shall be elected by the Managing Committee of such society;

(d) An officer of the Agriculture Department working in the District to be nominated on the
recommendation of the Collector;

(e) One member of the Weighmen and Hammals operating in the market area holding licence
from the Market Committee to be nominated by the Chairman;

(F) Chairman of the District Central Co-operative Bank;

(9) Chairman of the District Land Development Bank;

(h) One member of Gram Panchayat or Janpad Panchayat or Zila Panchayat to be nominated
on the recommendation of the Chairperson of the Zila Panchayat.

(5) The committee-in-charge constituted under sub-section (2) shall subject to the control of
the Managing Director, exercise all the powers and perform all the duties of the Market
Committee under this Act.]

Section 73 - Effect of alteration of limits-

Where a notification under Section 71 has been issued excluding any area from the market
area and including any such area in any other market area the State Government shall after
consulting the Market Committee, frame a scheme to determine what portion of the assets and
other properties vested in one Market Committee shall vest in the other Market Committee
and in what manner the liabilities of the Market Committees shall be apportioned between the
two Market Committees and such scheme shall come into force on the date of publication in
the Gazette.

Section 74 - Effect of amalgamation-
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On the issue of a notification under Section 71 constituting a new Market Committee for the
market areas amalgamated the following consequences shall ensue, namely:
(@) all the property under the control of a Market Committee immediately before the
date of amalgamation under Section 71 including funds shall be property and fund of
the new Market Committee;
(b) the staff of the Market Committees of the amalgamated market areas shall until
otherwise ordered by the Collector in accordance with the provisions of this Act, be
continued and deemed to be the staff appointed by the new Market Committee;
(c) all rules, bye-laws, order and notifications in force in the area of the Market
Committees amalgamated immediately before the date of amalgamation under Section
71 shall, except the rules, bye-laws, orders and notifications in respect of such matters,
as may be specified by the State Government by notification issued in that behalf,
stand repealed and the rules, bye-laws, order and notification in respect of matters
specified therein shall operate throughout the area of new Market Committee until
altered, amended or cancelled in accordance with the provisions of this Act :
Provided that such repeal shall be governed by the provisions of Section 10 of
the Madhya Pradesh General Clauses Act, 1957 (No. 3 of 1958), in respect of
all actions taken and things done; and
(d) any right, privilege, obligation or liability acquired, accrued or incurred by the
Market Committees amalgamated under Section 71 shall be deemed to be the right,
privilege, obligation or liability acquired, accrued or incurred by the new Market
Committee.

Section 75 - Effect of splitting up-
(1) On the issue of a notification under Section 71 splitting up a market area into two or more
market areas the following consequences shall ensue, namely:
(@) all rules, bye-laws and orders in force in the area of the original Market Committee
immediately before the market area of such Market Committee is splitted up under
Section 71 shall continue until altered, amended or cancelled in accordance with the
provisions of this Act;
(b) all powers and duties which are under this Act to be exercised or performed by the
several authorities shall, until a Market Committee constituted for each of the new
market areas be exercised and performed by the Collector or such other officer as the
State Government may, by notification direct;
(c) all property vested in the original Market Committee shall subject to any orders of
the State Government be held and expended by the Collector or such other officer for
the purposes of the areas of the newly constituted Market Committee; and
(d) until the Market Committees are constituted the Collector or such other officer
shall be deemed to be the representative of the original Market Committee for the
purposes of suing or being used by or for continuing pending suit or proceedings by or
against the original Market Committee.
(2) On the day on which the Market Committees are constituted in the new market areas,
Collector shall hand over the administration to the Market Committee or each such market
area in respect of area under its jurisdiction.
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Section 76 - Apportionment of assets and liabilities of Market Committee split up-
(1) The assets and liabilities of a Market Committee of the original market area shall in
accordance with the provisions of this Act, be apportioned to the several Market Committees
of the new market areas newly constituted.
(2) Such officer not below the rank of a Deputy Collector as the State Government may by
order appoint in this behalf shall report to the Collector on the following matters, namely,--
(a) the assets and liabilities of the Market Committee of the original market area;
(b) the apportionment of the assets and liabilities between the Market Committees of
the new market areas;
(c) the manner in which the existing officer, servants and other permanent employees
of the Market Committee of the original market area should be absorbed by the
Market Committees of the new market areas;
(d) generally on all matters incidental, supplemental and consequential to the
constitution of the Market Committees of the new market areas.
(3) The report referred to in sub-section (2) shall be submitted to the State Government which
shall publish it in such manner as may be prescribed.
(4) Any person interested may make a representation to the State Government in writing
against the proposals made in the report within one month from the date of its publication.
(5) On the expiration of the period specified in sub-section (4) the State Government may take
into consideration the report of the officer appointed under sub-section (2) and the
representations received, if any, and pass such orders in respect thereof as it deems fit.
(6) The orders of the State Government on all such points shall be final and shall not be
questioned in any Court of law.

Section 77 - Suits by or against new Market Committees-

(1) On matters covered by the decision of the State Government under Section 76, the Market
Committees of the new market areas shall severally be deemed to be the representatives of the
original Market Committees for the purposes of suing and being sued or for continuing
pending suits or proceedings by or against the Market Committee of the original market area.
(2) In respect of matters not covered by the decision of the State Government under the
provisions of Section 76, the Market Committees of new market areas shall jointly be deemed
to be the representative of the Market Committees of the original market area for the purposes
of suing or being sued or for continuing pending suits or proceedings by or against the Market
Committee of the original market area.

(3) If any dispute arises between the Market Committees of the new market areas as regards
their respective liability or claim under a decree or order the matter shall be referred to the
State Government whose decision shall be final.

Section 78 - Savings as to existing employer of Market Committee or committees
amalgamated or split up-

When under Section 71, a new Market Committee is constituted by amalgamation of two or
more Market Committees or where two or more new Market Committees are constituted by
splitting up of an existing Market Committee, the pay and allowances, pension and retirement
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benefits, if any, of all permanent officers and servants or other employees of the Market
Committee or committees amalgamated or splitted up shall be the pay and allowances,
pension and retirement benefits as in force immediately before the date of amalgamation or
splitting up as the case may be.

Section 79 - Power to make rules-
(1) The State Government may, after previous publication, make rules for carrying out the
purposes of this Act.
(2) In particular and without prejudice to the generality of the foregoing power, such rules
may provide for--
(i) *°[xxx]
239[(i-a) other manners of publication of notification under Section 3 (1);
(i) (&) qualifications which the representatives of agriculturists shall possess under
Section 11 (1) 1(b);
(b) qualifications which the representatives of traders shall possess under
Section 11 (1) Z(c);
(c) authority which shall conduct elections, determination of constituencies,
preparation and maintenance of list of voters, disqualifications for being
chosen as, or for being, a member, the right to vote, the payment of deposit and
its forfeiture, the election affiances, the determination of election disputes and
all matters ancillary thereto under Section 11 (3);
(iii) the powers to be exercised and the duties to be performed by the Market
Committee and its Chairman and Vice-Chairman;
(iv) the election of Chairman and Vice-Chairman of the Market Committee;
23?[(iv-a) the procedure and quorum at a meeting of Market Committee under Section
15;]
(iv-b) *’[x x X]
(v) the management of market, the procedure for recovery of market fees, fine for
evasion of market fees and manner for assessment of market fees in default of
furnishing returns.
(vi) classification of market functionaries for grant of licences, regulation of licences
under this Act, the persons required to take out licence, the forms in which and terms
and conditions subject to which such licences shall be issued or renewed;
(vii) the provisions for the persons by whom and the forms in which copies of
documents and entries in the books of the Market Committee may be certified and the
charges to be levied for the supply of such copies;

?2 Substituted by M.P. Act No. 27 of 1997 (w.e.f. 15-6-1997).

239 Substituted by M.P. Act No. 27 of 1997 (w.e.f. 15-6-1997).

1 Substituted by M.P. Act No. 27 of 1997 (w.e.f. 15-6-1997).

32 Inserted by M.P. Act No. 18 of 1979 (w.e.f. 7-6-1979).

233 Omitted by M.P. Act No. 28 of 2001 (w.e.f. 27-12-2001). Prior to omission it read as under : “(iv-b) the form
in which declaration shall be furnished under sub-section (3) of Section 19".
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(viii) the kind and description of weights and measures and the weighing and
measuring instruments which shall be used in the transactions in the notified
agricultural produce in a market yard;

(ix) the periodical inspection of all weights and measures and the weighing and
measuring instruments in use in a market yard; (x) the trade allowance which may be
made or received by any person in any transaction in the notified agricultural produce
in a market yard,

(xi) facilities for the settlement of any dispute between a buyer and seller of notified
agricultural produce or their agents including disputes regarding the quality or weight
of the articles, payment in respect of the price of goods sold and the allowances for
wrappings, containers, dirts or impurities or deductions for any cause by mediation,
arbitration or otherwise;

(xii) the provisions of accommodation for storing any agricultural produce brought
into the market;

(xiii) the preparation of plans and estimates for works proposed to be constructed
partly or wholly at the expense of the Market Committee, and the grant of sanction to
such plants and estimates;

(xiv) the form in which the accounts of a Market Committee shall be kept, the audit
and publication of such audit and the inspection of audit, memoranda of the account
and supply of such memoranda;

(xv) the preparation and submission for sanction of the annual budged and the report
and returns to be furnished by a Market Committee;

*[(xv-a) the form in which the Market Committee shall prepare budget of its income
and expenditure under sub-section (1) of Section 25-A;]

(xvi) the time during which and the manner in which a trader or broker or commission
agent shall furnish such returns to a Market Committee as may be required by it;

(xvii) the regulation of advances, if any, given to agriculturists by brokers of
commission agents or traders;

(xviii) the grading and standardization of the agricultural produce;

(xix) the keeping of a record of arrivals and average prices of agricultural produce;
(xx) the manner in which auctions of agricultural produce shall be conducted and bids
made and accepted in a market;

(xxi) the recovery and disposal of fees leviable by or under this Act;

(xxii) compounding of offences and fixing compensation therefor under this Act or
rules or bye-laws made thereunder;

(xxiii) 2*[x x X]

(xxiv) Z°[x x X]

% Omitted by M.P. Act No. 28 of 2001 (w.e.f. 27-12-2001). Prior to omission it read as under : "(xxiii) manner
of Constitution of State Marketing Service."

25 Omitted by M.P. Act No. 28 of 2001 (w.e.f. 27-12-2001). Prior to omission it read as under : "(xxiv)
recruitment, qualification, appointment, promotion, scale of pay, leave, allowance, acting allowance, loans,
pension, gratuity, annuity, compassionate fund, provident fund, dismissal, removal, conduct, departmental
punishment appeals and other service conditions of the members of the State Marketing Service."
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(xxv) limits of expenditure which may be incurred in reception of distinguished
guests;
(xxvi) limits of honorarium to Chairman, travelling allowance to members and sitting
fees payable to members for attending the meetings;
(xxvii) manner of investment of the surplus in **°[the Market Committee Fund and the
Madhya Pradesh State Marketing Development Fund];
(xxviii) procedure for framing of bye-laws, their amendments or cancellation and for
their previous and final publication;
(xxix) classification of Market Committees on the basis of annual income for all or
any of the purposes of this Act;
(xxx) term of office of the President, Vice-President and member of the Board;
(xxxi) the powers to be exercised by the President and Vice-President of the Board;
(xxxii) all matters required to be prescribed by rules under this Act;
237[(xxxii- a) mode of service of notice under this Act;]
(xxxiii) generally for the guidance of Market Committees;
238[(xxxiii-a) the manner in which immovable property of Market Committee or Board
shall be transferred.]
(3) In making any rule the State Government may direct that breach thereof shall be
punishable with fine which may extend to two hundred rupees.
(4) Every rule made under this Act shall be laid on the table of the Legislative Assembly.

Section 80 - Power to make bye-laws-
(1) Subject to the provisions of this Act and the rules made thereunder, a Market Committee
may, in respect of a market area under its management, make bye-laws for--
(i) the regulation of its business;
(i) the conditions of trading in a market;
(iii) delegation of powers, duties and functions to the officers and servants,
appointment, pay, punishment, pensions, gratuities, leave, leave allowances,
contributions by them to any provident fund which may be established for the benefit
of such officers and servants and other conditions of service;
(iv) the delegation of powers, duties and functions, to a sub-committee, if any;
(v) market functionaries who shall be required to take licence;
(vi) any other matter for which bye-laws are to be made under this Act or it may be
necessary to frame bye-laws for effectively implementing the provisions of this Act
and the rules made thereunder in the market area.
(2) No bye-law made under sub-section (1) shall take effect until it has been confirmed by
the 2**[Managing Director].
(3) In making any bye-law the Market Committee may direct that a breach thereof shall be
punishable with fine which may extend to **°[one hundred rupees] and where the breach is a

%3 Sub. by M.P. Act No. 27 of 1997 (w.e.f. 15-6-1997)

7 Substituted by M.P. Act No. 27 of 1997 (w.e.f. 15-6-1997).
23 Substituted by M.P. Act No. 27 of 1997 (w.e.f. 15-6-1997).
9 Inserted by M.P. Act No. 15 of 2003 (w.e.f. 15-6-2003).
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continuing one with further fine which may extend to five rupees for every day after first
during which the breach is proved to have been persisted in.

Section 81 - Power of **! Director to direct making or amendment of bye-laws-

(1) If it appears to the Managing Director that it is necessary or desirable in the interests of a
Market Committee to make any bye-law or to amend any bye-law, he may, by order, require
the Market Committee concerned to make the bye-laws or the amendment of the bye-law
within such time as he may specify in such order.

(2) If the Market Committee fails to make such bye-laws or such amendment of the bye-laws
within the time specified, the opportunity of being heard by an order make such bye-law or
such amendment of the bye-law and thereupon subject to any order under sub-section (3),
such bye-law or such amendment of the bye-law shall be deemed to have been made or
amended by the Market Committee in accordance with the provision of this Act or the rules
made thereunder and thereupon such bye-law or amendment shall be binding on the Market
Committee.

(3) An appeal shall lie to the State Government from any order of the ‘[Managing Director]
under sub-section (2) within thirty days from the date of such order and the order of the State
Government on such appeal shall be final.

Section 81A - Power of the Board to make regulations-
*22[Sybject to the provisions of this Act and the rules made thereunder, the Board may make
regulations for—
(1) the transaction of its business;
(ii) delegation of powers, duties and functions to the officers and servants, and matters
relating to their service;
(iii) any other matter, for discharging the duties and responsibilities of the Board under
this Act and the rules made thereunder.]

CHAPTER- XIV
Repeal and Savings

Section 82 - Repeal and Savings-

(1) The Madhya Pradesh Agricultural Produce Markets Act, 1960 (No. 19 of 1960), the
Madhya Pradesh Agricultural Produce Markets (Validation) Act, 1962 (No. 12 of 1962), the
Madhya Pradesh Krishi Upaj Mandi Samiti (Nirvachan Sthagan) Nirasan Adhiniyam, 1967
(No. 24 of 1967), the Madhya Pradesh Agricultural Produce Markets (Amendment) Act, 1968
(No. 17 of 1968), the Madhya Pradesh Agricultural Produce Markets (Amendment and
Validation) Act, 1970 (No. 2 of 1970), the Madhya Pradesh Agricultural Produce Markets
(Amendment and Validation) Act, 1970 (No. 23 of 1970), the Madhya Pradesh Agricultural
Produce Markets (Amendment and Validation) Act, 1971 (No. 22 of 1971), and the Madhya

240 ubstituted by M.P. Act No. 18 of 1979 (w.e.f. 7-6-1979).
21 Substituted by M.P. Act No. 27 of 1997 (w.e.f. 15-6-1997).
2 Inserted by M.P. Act No. 7 of 1979 (w.e.f. 7-6-1979).
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Pradesh Agricultural Produce Markets (Amendment) Act, 1972 (No. 30 of 1972) are

hereby repealed.

(2) Notwithstanding such repeal,--
(1) all Market Committees constituted or appointed, officer in charge or committee in
charge appointed, markets established, market areas declared, agricultural produce
notified, rules or bye-laws made, notification issued, fees levied, contracts entered
into, licences granted, suits instituted and proceedings undertaken or any other things
done or actions taken under the said Acts or any enactment thereby repealed shall in so
far as they are not inconsistent with the provisions of this Act, shall be deemed to have
been respectively constituted, appointed, established, declared, notified, made, issued,
levied, entered into, granted, instituted, undertaken, done or taken under this Act, until
superseded anything done or any action taken under this Act.
(i) unless the State Government otherwise directs, the Market Committees referred to
in clause (i) and the Chairman, Vice-Chairman and members thereof shall continue
until the expiry of their term under the repealed Act or till a Market Committee is
constituted in accordance with the provisions of this Act, whichever is earlier.

(3) On issue of a direction under clause (ii) of sub-section (2), the provisions of Section 57

shall apply as from the date specified in the direction as if the Market Committee stood

dissolved on that date.

SCHEDULE
[See Section 2(1) (a)]

I-Fibres
*8[1. Cotton (unginned)], 2. Sun Hemp, ***[3. Ambadi/Mestal.

I1-Cereals
*®[1. Paddy], 2. Wheat, 3. Barley, 4. Jowar, 5. Maize, Bhutta, 6. Bajra, 7. Codon, 8.
Sanwa/Sama, 9. Kutki, 10. Rala, 11. Ragi, 12. Rajgira, 13. **°[x x x].

24[111-Pulses
1. Tur, 2. Gram, 3. Peas, 4. Masoor or Lentil, 5. Lakh/Teora, 6. Mung, 7. Urid/Urad, 8. Kulthi,
9. Kidney Bean or Moth, 10. Cow Pea or Barbati, 11. Val or Popat.]

IV-2*¥[Oilseeds]

*3 Substituted by M.P. Act No. 5 of 1990 (w.e.f. 8-2-1990).
2% Substituted by M.P. Act No. 18 of 1979 (w.e.f. 7-6-1979).
5 Substituted by M.P. Act No. 5 of 1990 (w.e.f. 8-2-1990).
¢ Omitted by M.P. Act No. 18 of 1979 (w.e.f. 7-6-1979).
7 Substituted by M.P. Act No. 5 of 1990 (w.e.f. 8-2-1990).
2% Substituted by M.P. Act No. 5 of 1990 (w.e.f. 8-2-1990).
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1. Sesamum or til-seed, 2. Linseed, **°[3. Ground nut (husked and unhusked)], 4. Mustard, 5.
Soyabean, 6. Rape seed or sarson, 7. Castor seed, 8. Safflower, 9. Niger seed, 10. *°[x x x],
11. Mohua, 12. Soha, 13. Laha, 14. **'[x x x], 15. Sunflower.

V-Narcotics
1. Tobacco, 2. Betel, >*’[3. Poppy capsule.]

23[\/|-Sugarcane
1. Sugarcane]

VII-Fruits

1. Orange, 2. Lime sour, 3. Sweet lime, 4. Grape fruit/Chakotra, 5. Mango, 6. Plantain, 7.
Guava, 8. Grapes, 9. Custard-apple, 10. Ramphal, 11. Papaya, 12. Seva, 13. Jamun, 14. Ber,
15. Chikoo, 16. Khirni, 17. Megranate/Anar, 18. Water melon/ Tarbuj, 19. Kharbuja, 20.
Pear/Naspati, 21. Musambi, 22. Cucumber/Kakadi.

VI111-Vegetable

1. Common bear or broad bean,- 2. Kidney bean, 3. Indian Bean, 4. Sem Barbato, 5. Cluster
bean/Gawrfalli, 6. Brinjal, 7. Cabbage, 8. Cauliflower, 9. Chowli pag or bagi/Chowlai sag, 10.
Chowli (Red), 11. Chukta/khatta palak, 12. Sponge gourd/Turai, 13. Bitter gourd/Karela, 14.
Bottle gourd/Laoki, 15. Pumkin/Kumda, 16. Kundroo, 17. Padval, 18. Knol-Khol, 19. Methi,
20. Spinach/Palak bhaji, 21. Purslame or ghole leaves/Bhol bhaji, 22. Lady finger/Bhindi, 23.
Tomato, 24. Garden peas/Matar, 25. Jack fruit/Kathal, 26. Ghuiane/Arv, 27. Beet
Root/Chukandar, 28. Carrot/Gajar, 29. Onion, 30. Potatoes, 31. Sweet potato, 32. Raddish, 33.
Turnip/ Salgum, 34. Tinda, 35. Suran, 36. Other green and fresh vegetables.

24[1X- Cattle and animal husbandry products]

X-Condiments, spices and others

1. Chillies (Wet and dry), 2. Corriander seed, 3. Turmaric, Curcuma, 4. Garlic (Wet and dry),
5. Ginger (Wet and dry), 6. Methi dana, 7. Aniseed, 8. Tamarind, 9. Sonf, 10. Cumi seed/Jira,
11. Rai, 12. Asgandh, 13. Poppy seed and Poppy husk.

2°[X1-Grass and fodder]
XII-Forest Produce

9 Substituted by M.P. Act No. 18 of 1979 (w.e.f. 7-6-1979).
% Item "cotton seed" omitted by M.P. Notfn., dated 20-4-2001.
! Kern "Kodon" omitted by M.P. Notfn., dated 20-6-1989.

%2 Inserted by M.P. Act No. 18 of 1979 (w.e.f. 7-6-1979).

%3 Substituted by M.P. Act No. 5 of 1990 (w.e.f. 8-2-1990).

#* Omitted by M.P. Act No. 18 of 1979 (w.e.f. 7-6-1979).

25 Omitted by M.P. Act No. 18 of 1979 (w.e.f. 7-6-1979).
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1. Lac, 2. Harra, 3. Aola, 4. Beheda, 5. Chironji, 6. Gum all sorts, 7. Honey, 8. Wax, 9. Kareli,
10. Mahua flower, 11. Bamboo.

XI11-Other Articles
1. Hemp seed, 2. Gowar, 3. Water nut.
2P[XIV-Flowers

1. Gaillardia, 2. Annual Chryanthemum, 3. Aster, 4. Marigold, 5. Rose (different
varieties), 6. Gladiolai, 7. Jerbera, 8. Tuberose, 9. Carnation, 10 Jasmine Spp., 11. Jasmine,
12. Anthurium, 13. Lilium, 14. Tulipa, 15. Chrysanthemum, 16. Iris, 17. Sweet Sultan, 18.
Cineraria, 19. Salvia, 20. Anitirrihinum, 21. Gypsophila, 22. Limonia (Status), 23.
Gomphrena, 24. Crossandra, 25. Hydrangia, 26. Heliconia Spp., 27. Golden Rod, 28.
Dianthus, 29. Sweet William, 30. Clarkia, 31. Lupin, 32. Lotus, 33. Calendula, 34. Kewda,
35. Balsam, 36. Chandni, 37. Orchids
Note.--All varieties & species of above flowers shall be included in the Schedule.]

>7XV-Agriculture Medicinal Produce

S. No. Common Name Botanical Name
(1) (2) ()
1. Ashoka Saraca asoca (Roxb.) de Wilde
2. Atis Aconitum heterophyllum wallam ex Royle
3. Bel Aegle marmelos (Linn). Corr.
4. Bhuai Awanla Phyllanthus, amarus, Sehum & Thonn
5. Brahmi Bacopa monnieri (L.) Pennell
6. Chandan Santalum album Linn
7. Chlrayta Swertia chirata Buch.-Ham.
8. Gilo™a Tinospora codifilia Miers.
9. Gudmar Gymnema sylvestre R. Br.
10. Guggal Commiphora wightii (Am.) Bhadbari
11. Isabgol Plantago ovata Forsk
12. Jatamansi Nardostachys jatamansi DC
13. Kalihari Gloriosa Superba Lin
14. Kalmegh Andrographis paniculata Wall, ex Nees
15. Kokum Garcinia indica Chois
16. Kuth Saussurea costus C.B. Clarke (S. lappa)
17. Kutki Picrorhiza Rurroa Benth ex Royle
18. Makoya Solanum nigrum Linn
19. Mulethi Glycyrrhiza glabra Linn
20. Safed Musli Chlorophytum borivillianum Sant.
21. Pathar Choor  Coleus barbatus Benth/C. vettiveroides
22. Pippall Piper longum Linn.
23. Daruhaldi Berberis aristata DC.
24. Kesar Crocus Sativus Linn
25. Sarpgandha Rauwolfia serpentina Benth. ex Kurz
26. Sanay Cassia angustifolia Vahl.
27. Shatavari Asparagus racemosus Willd
28. Tulsi Ocimum Sanctum Linn.
29. Balbiddang Embelia ribes Burm. f.

% Inserted by Notfn. No. D-15-4-X1V-3, dated 31-1-2005 M.P. Gazette (Extra.) 1-2-05 at pp. 79-80(1).
7 Inserted by Notfn. Dated 7-1-2006
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30. Vatsanabh Aconitum ferox Wall
31. Chandrashur  Lepidium sativum

32. Ratanjot beez  Jatropha curcas

33. Neem beez Azadirachta indica

34, Karanj beez Pongamia pinnata

35. Steavla Steavla rebaudiana

36. Palash ke phool Butea monosperma

37. Dhavai ke phool Woodfordia fructicosa

38. Ashwangandha Withania somnifera (Linn) Dunal.

Note.-All Varieties & Species of above "Agriculture Medicinal Produce" shall be included, in the Schedule.
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MADHYA PRADESH ACT
No. 12 or 2011

THE MADHYA PRADESH KRISHI UPAJ MANDI (SANSHODHAN) ADHINIYAM, 2011

[Received the assent of the Governor on the 1st April, 2011; assent first published in the '""Madhya Pradesh
Gazette (Extra-ordinary)’’, dated the 1st April, 2011.]

An Act further to amend the Madhya Pradesh Krishi Upaj Mandi Adhiniyam, 1972,

Be it enacted by the Madhya Pradesh Legislature in the Sixty second Year of the Republic
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of India as follows:—

1. This Act may be called the Madhya Pradesh Krishi Upaj Mandi (Sanshodhan) Short title.
Adhiniyam, 2011.

2. Insub-section (2) of Section 13 of the Madhya Pradesh Krishi Upaj Mandi Adhiniyam, g;;‘gg‘ndi‘;e"t of
1972 (No. 24 of 1973), for the existing proviso, the following proviso shall be substituted, .
namely :—

“Provided that if on the expiry of the term of market committee, a new market committee
is not constituted, the State Government may, by notification, extend the term
of the market committee for a period of six months twice, that is for a maximum
period of one year from the date of expiry, with reasons for such extension being
placed on record, and if the new market committee is not constituted within this
extended term, it shall be deemed to have been dissolved and in such an event
the provisions of Section 57 shall apply.”.

3. (1) The Madhya Pradesh Krishi Upaj Mandi (Sanshodhan) Adhyadesh, 2011 (No. 1 of Repeal and
. Saving.
2011) is hereby repealed.

(2) Notwithstanding the repeal of the said Ordinance, anything done or any action taken
under the said Ordinance shall be deemed to have been done or taken under the corresponding
provision of this Act.

TS, SITHeRTT G0 Qe e T, Tyl g SIEhE hid YRunerd, siare & gfkd aun whfem—2011,
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/ MADHYA PRADESH ACT !
No. 32 or 2011.

THE MADHYA PRADESH KRISHI UPAJ MANDI (DWITIYA SANSHODHAN)
ADHINIYAM, 2011.

[Received the assent of the Governor on the 27th August, 2011; assent first published in the
‘“Madhya Pradesh Gazette (Extra-ordinary)”, dated the 6th September, 2011].

An Act further to amend the Madhya Pradesh Krishi Upaj Mandi Adhiniyam, 1972.

Be it enacted by the Madhya Pradesh Legislature in the Sixty-second year of the Republic
of India as follows :—

Short title and 1. (1) This Act may be called the Madhya Pradesh Krishi Upaj Mandi (Dwitiya Sanshodhan)
Commencement. ..
Adhiniyam, 2011.
(2) It shall come into force from the date of its publication in the Madhya Pradesh Gazette.
Amendment of 2. In Section 11-B of the Madhya Pradesh Krishi Upaj Mandi Adhiniyam, 1972 (No. 24 of

Section 11-B. 1973), in sub-section (1), for clause (a), the following clause shall be substituted namely :—

“(a) Whose name is entered as Bhumiswami in the village land records or who has
acquired forest right under clause (a) of sub-section (1) of Section 3 of the
Scheduled Tribes and Other Traditional Forest Dwellers (Recognition of Forest
Rights) Act, 2006 (No. 2 of 2007);”.

Trien, WTEE g0 2T oE W, TEIRRT gRI ISR FeE qEomerd, Wi 3 g a9 3eita—2011.
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[ fetier 2y SFEd, 3093 T ToUUrA Wt Al WE ge; rufd wenyder e (sweawor ), # feie
9 THEd, 2093 H WAW IR WK ot TE. ]

WYY HiU-SuS HUET fufam, 9 i SN wyiftm ® ¥q AfufEm.
YRA TR ¥ arHed 9¥ H geayeyl faum-nves g fefafeg v A 9w aifufrafoa € —

e =, 2. 79 ifufam o dfera A mergew HiN-sus wuEl (g wened) stfufwm, o2 B
ST 3 T |YEA. 3. YRy Hiu-sus HuEl afufrem, 2Qwy (SRATH ¥ W 2RwW3) (S TUH T UvE Hd
sfufem & 7 @ ffde ®) #t a3 H, Svam () #—

(Tr) @vs (@) ¥, v “‘yaepoehal’’ wEl el ot 9% o ¥, ¥ W W, K
e, fafmiar’’ Tenfua e wd;

() W (A) F e, Hefafaa gve sia:wenfa ey s, sefq—

YY) et @ erfada ® X U wafa S g @ @ ity Al g Siu-SuS
w1 fafmtor s e

(a=a) fafio’ @ suF s ®udeEl aun S gel |fgd Aty ¥, sTaispa
HT-ST9 91 IFF SR W, T F a1 T gRI, I A1 w, T[orEE, faewar S
71 3k WigO g, 3TN & fau aegetl a1 39T
(@) wvg (1) #H v ygenendl’! o TE W, veE C weEendl, fafmiar’’ wenfia
fepu S,
(FR) w@us (d) H, vee “yEwhRo’’ F WH W, v CwEws qr fatmie’’ wenfia
feru ST,
$ITT & hT TR, 3. o rfufe @t o 6 —

(TH)  VUH WIE H, GUE (W) H, BeE F @H W, sdferm wenfia faman g Sfi e
frefafas @ve srafta fean sy, everiq:—

) orER ¥ wm Em, dun ome H sifugfead wfv suw S srfugfaa woet g
TER FHA H TR BT STUAT o= T B

() fgdia wegw F v W, fefafan e wenfw e s, stafq—

“qrg g SR T T e, sifree g, sud fafafde fhe sm aret wRon |, T qudl-
& o Ty H, 1 T sifua # fafafdw fean s, 39 92 =1 vemed R g
St o gdad! e & @ue (F) F IuEE () & AfA T B T TWER,
TfergeT g1, gaad! Tqd F @UE (1) i e T B TG AU = T Hi
IS & foAd off e yormed R gH @R Ry o’ R e, iR 39 yeR S
forn o feen &1 sTUTEE foran ST SReEeR gL
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% 7o afufrEm # e 22 H, Sue (1) e () §, v e o W, W 4T e w

“aeRtor o fafmio’ e faee W, . e,
W 7o AfufEE w1 g| e] H,— URT ] &
dyirerm.

(T&H)  I98W () H,—

(F) @vs () H, wee qEHER’ & E W v g a1 fafmio’ enfia
[EQSII

(@) oigE ¥, vyt % v W e ¢y 71 fafwtor’! wenfug e
(@ 3w (R) H, ugd W #, e ydeme F far’ F o W s e &

forw o fafrmfor & fag’’ weanfia forn sd etk v ¢ yoiaomeRdl ! Stet &eft oft et
B, % WIE W, v yeeRRdl a1 fafmiar’! senfia feew S

() 39U (¥) H, YU E W AW A R CaEEa T F W W, W g,
gfffa’" wenfya fen S o fgd™ TM W oM 9@ 9= yEERd & WH W
D g R

(IR)  SUN () ¥, e CyEEm” % M W, e CguEste 1 ot wenfya
[ELESILS

(9=)  Iuem (8) H, wigw ¥ v CvEpd’’ ¥ WE W v C'yewea @ faffa
Tonfyg feu <

& A SAfufm =Y 9 k- H, JuEW () H, e g’ F WE W, W U YHERl g R-@ w7
a1 fafmior’” wenfua fee wmd, Tirer.

O, o T &t arr 32 #, ITERI(R) H, sg ¢ yHTuRal | % WM W, Ve | YEHuehal, ¥RT 3% wT

¢ @ aAfufm #t g 32 #, we Umam (AT F wE W, vl wnfig emr ek w7

g, femies 27 SHad, 2012

. 827-31-3FhIE-31(TN.).—RA % TfGuT & TI=8% 348 o WUE (3) o STTHN H HeAYSY HTY Iu HEl (e
Helied) stfufTem, 2011 (HR 7 T 2012) 1 SIS STHAR TIUE & WHER ¥ TIGERT YhIRM@ fwan S &

HHAYSY & TSI F TH F G AR,
THAYT Aed, TR T
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MADHYA PRADESH ACT
No. 7 or 2012.

THE MADHYA PRADESH KRISHI UPAJ MANDI (TRITIYA SANSHODHAN)
ADHINIYAM, 2011.
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Amendment of Section 31.

MADHYA PRADESH ACT
No. 7 or 2012.

THE MADHYA PRADESH KRISHI UPAJ MANDI (TRITIYA SANSHODHAN)
ADHINIYAM, 2011.

[Received the assent of the Governor on the 25th January, 2012; assent first published in the “Madhya Pradesh
Gazette (Extra-ordinary)”, dated the 27th January, 2012.]

An Act further to amend the Madhya Pradesh Krishi Upaj Mandi Adhiniyam, 1972.

Be it enacted by the Madhya Pradesh Legislature in the Sixty second year of the Republic of
India as follows:—

Short title. 1. This Act may be called the Madhya Pradesh Krishi Upaj Mandi (Tritiya Sanshodhan)
Adhiniyam, 2011.
Amendment of 2. In Section 2 of the Madhya Pradesh Krishi Upaj Mandi Adhiniyam, 1972 (No.24 of 1973)
Section 2. (hereinafter referred to as the Principal Act), in sub-section (1),—
(i) in clause (b), for the word “processor” wherever it occurs, the words “processor,

manufacturer” shall be substituted;

(i1) after clause ((f), the following clauses shall be inserted, namely :(—

“(ff) “manufacturer’” means a person who manufactures agricultural produce by manual
or mechanical means;

(fff) “manufacturing” with its grammatical variations and cognate expressions means
the production of articles for use from raw agricultural produce or its product,
by giving them new forms, qualities, properties or combinations, whether by
hand-labour or by machinery;”;

(iif) in clause (j), for the words “a processor”, the words “a processor, a manufacturer”
shall be subsrituted; A

(iv) in clause (p), for the word “processing”, the words “processing or manufacturing”
shall be substituted.
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3. In Section 6 of the principal Act,—

1) in the first proviso, in clause (b), for the colén, the semi-colon shall be substituted
and thereafter the following clause shall be inserted, namely :—

“(¢) agricultural produce notified in Part VII and VIII of the Schedule ‘which is
purchased or sold outside the notified market yard :";

(i1) for the second proviso, the following proviso shall be substituted, namely :—

“Provided further that the State Government may, by notification, for reasons to be
specified therein, withdraw the exemption in respect to such market area as may
be specified in the notification under sub-clause (ii) of clause (a) of the preceding
proviso. The State Government may also, by notification, withdraw the exemption
and issue directives for the agricultural produce purchased or sold with respect
to clause (¢) of the preceding proviso, and the directives so issued would be bound
to be complied with.”.

4. InSection 11 of the Principal Act, in sub-section (1), in clause (c), for the word “processing”,
the words “processing or manufacturing” shall be substituted.

5. In Section 19 of the Principal Act,—

) in sub-section (1),

(a) in clause (ii), for the word “processing” the words “processing or manufacturing”
shall be substituted;

(b) in the proviso, for the word “processing” the words “processing or manufacturing”
shall be substituted;

(ii) in sub-section (2), in the fourth proviso, for the words “for processing”, the words
“for processing or for manufacturing” shall be substituted and for the word “processor”
wherever it occurs, the words “processor or manufacturer” shall be substituted;

(ii1) in sub-section (4), for the word “processed” occurring at the first place, the words
“processed, manufactured” shall be substituted and for the word “processed” occurring
at the second place, the words “processed or manufactured” shall be substituted;

(iv) in sub-section (5), for the word “processing”, the words “processing or manufacturing”
shall be substituted;

(v) in sub-section (6), in the provise, for the word “processed”, the words “processed
or manufactured” shall be substituted.

6. InSection 19-B of the Principal Act, in sub-section (1), for the word “processing”, the words
“processing or manufacturing” shall be substituted.

7. In Section 21 of the Principal Act, in sub-section (1), for the word “processor”, the words
“processor, manufacturer” shall be substituted.

8. In Section 31 of the Principal Act, for the word “pressing”, the word “manufacturing” shall
be substituted.

Amendment of
Section 6.

Amendment of
Section 11.

Amendment of
Section 19.

Amendment of
Section 19-B.

Amendment of
Section 21.

Amendment of
Section 31.

Frdsw, w9 gau qu oige g, TR g WIEE T e qEuner, e § giEd au1 g —2012.
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fafy i faurht = faum
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. 5514-256-3FhIG-31 (WI.).—AeAyey faum @ = fr=feten sifufem s ® foiie 4 smmea 2012 Eql
TEMiEH TST 1 STAR YK 7 Gl €, TR UAHIIRY ki SRR % fod wemife feEen S .

TAYRT & TAYA F A F qA ARTGER,
AT ITed, AW Gl

HAYSYT Hfuf=m
| HHH % T R08R -
TLAYSYT FHIT-3US TUEST (HIMeA ) FfUF=H, 209

[ feaieR ¥ 30T, 2083 I T~IUTH i ST W §3; 3TA0 ' TeawayT Irus ( STEramer ), H famie & 97T, Ro¢R
®T IIT TR YERIYTE i T8, ]

LYY FiN-3IuS AUSE sfefram, QRuR &1 i wyiftm & &q rfufm.

aRA TURT & fagsd od | geayest faum-wvsa g fF=fafaa w9 9 g7 efufafaa g o—
2. 39 Afufam &1 dftr Am meagew Hfu-sus Auet (Fene) sifufaam, Q0¢R % Hfare .

R. TEAYSY FHfY-3IuS Wl tfuftad, R (AR ¥ TH 2R93) (S THH IWF UYEN YA HTT {3 T
Ayt F 7m ¥ ffde §) =1 o R H— e,

(Th) 98N (R) & wF R, Frfafaa 3vam wenfug =t s, stafd:—

‘() T guel "fafa @ ey, 39 (alfad gewi g dwn S99 9 U dOfq |
it T fafeq =t s, fraifea fean som, ol T fa=q 9@ 93 &) 399
(2) % 319 genmu @ 7l WiAfq % Yo gfided W feen S
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g &1 oft e seaw % w9 A frafem & fou a9 9% e 1 e w9 9w oo
HRT 29~ 1 39U (R) e (3) & 31ei fraifed € & faw o€ 9 81

() IR (&) w1 A fHa WG
(dF)  3uum (9) & WH R, FHEfafea sgum wenfaa o S, st —
o) afe i woEt wfifa Suum (@) % ordM, sty fatem e § eTwd

@A 2, AT UL w9 & fog wuet winfa @ afmer gem & o soe
ERI U f 4t uw & Wi wER S S

T TH FEME F RE, o1eAel &1 fated dfad w oaw wvet wfufa & e @
wrfarfgar et &t S

T TE 3R fF 38 SuuR F o9 sremer o frafem wifad wa a% SueAs, stenst &
qAE Fedl @1 e wom

LA T 3. 7o At oA g3 H, SUHW (2) H, W sremy SR w1 A fRe S

Y.

oI 9% 3T 2% ¥, qol fufem @ g 3 W 9w, feafafan oRd s wenfia S, A9l —

hT 3T~ &MU,

A AT IAEAY Yo¥. (R) sty W SN & favg sifavarE & wE SUEMT () % AU 39 WHSH
< ferereg, aifevera ¥ foru fomy &9 @ gy 7o ufied § wega fea s g, iR afe tEn wwe
T T 9gHd 9, 51 for sufter aon gaem & o0t ge=dl & & fagd @ &0 7 9,

wiea g W iR afe Y@ wgaa qoEa o) wfifa & Ted A wew
F A WA F oY ¥ Ay TN, O gafafq, T ey @ suaAw e
faeg T yearg wifid far a1 81, 39 9@ 9, S 39 akiw &, fawe & i
y&E Tia feren T B, S TvEr @6 T, ST U8 W T8I WL

() YU (2) & WA & fou woel 9fafd o wiwes f=fafaa dfa 8 e
S, Ul —

(Tw) wftder, deadg Avet |iafd & 787 & e 9eHl & Fa G & 6 &wH §
+T T Jiave Gewl g eweid gEAl 9w R W, 9f g gRI, 3§ daid
q, fas & sifowee gw@E & g W< g8 81, a9 foT & fia gemn
ST

(A @ve (uH) H affla gaa wagel F1 it d@eifyd @ Sl SR oy € oWy
3H ufga off F1 S ok wfua g wue(uw) H Sudfud feu Y SR
e gaH § g@ & 96 W, wfiad @ve () H faffde dw feq i
Y 1 T B I a9 5 fed & ffR, FereRy g1 JAr S
3R 39 SUMR % SUSY hHoidel gNI ol U G ] W YRR AN g
s yor 5 9 afea gr1 qee U aftges &1 an 8§
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(dM) 9 wfived & g o sfimem &1 gma a1 e faffde e s siv
o8 @fed g 9fihed & I0E 9 &1 9 w9 QU 9 7 & 96 T 91
FI S S, YIA B UE Gfd @ue (IR) H g owfya sifuer wi i
& fou oAt &) Uil S @R U wfd gy dendes i o 9SS
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(IR)  Aeay a1 IUeAe] IU Giaer i sreer el wen, feeg 00 oftyes 9 stersr
WEHER & TH Afyst g a6t st 59 fF woee 39 waem & fag frgs
F. qonfy, genfeafa, sremm @1 SyA HY IU Gierm @ wEEmEd § §en
T ST=AT T o HT SRR T

() AT A1 I & Taeg AfGva™ &1 i3 g, —

(k) 39 ai@ 9, fSoar {6 g8 oremet o1 SUegel STUH-SIUAT U UROT R B,
T g9 3 wenafy & i

() Y arig 4, forgen genfrafa, sreas o1 sueny &) gy @ U g S
¥, qdadl BE A @l dematy & 9 i

() =9 ai@ 9, et for gdedt sifavama ywara msR fwan man o1, qafdEr &
fau T ad @ wemEty & o,

Tt foren s

gfe, Jenfeafa, stemer =0 SUgY, ¥R ¥ & AYH AW W TEE Fi faftmrar  sifavarg wwra
I AT T P AST FAT R A qE W Y F TR F A Y e A F ¥-F =)
iR, duria emgea w1 fafeq dfa § fooe fifde o g sngw, gumive, fafemrar &
w9 qitE @, foree fr 98 =8 gen o, Sarehg f ¥ o su fabwag 0o
FHOM AR 39 W YR fafre=a sifqm grm .

g, e 6 e 2012

. 5515-256-FFbIH-31 (UL.).—¥Rd & GGuH F A o8 348 & @UE (3) ¥ STIERU H, HeAUSY
IS AUl (Hened) SIfufTad, 2012 (FHE 29 WA 2012) F STUSH AR THUE F WYER W TIGEN IR
frar ma .
TEAYRY o YIS o AH G qAl STRIMTER,

TS9T gred, AR 9fea.

MADHYA PRADESH ACT
No. 29 oF 2012.

THE MADHYA PRADESH KRISHI UPAJ MANDI (SANSHODHAN) ADHINIYAM, 2012.

[Received the assent of the Governor on the 4th August, 2012; assent first published in the “Madhya Pradesh
Gazette (Extra-ordinary)”’, dated the 6th August, 2012.]

An Act further to amend the Madhya Pradesh Krishi Upaj Mandi Adhiniyam, 1972,

Be it enacted by the Madhya Pradesh Legislature in the Sixty-third year of the Republic of
India as follows :(—

1. This Act may be called the Madhya Pradesh Krishi Upaj Mandi (Sanshodhan) Adhiniyam,  gport title.
2012.

2. In Section 12 of the Madhya Pradesh Krishi Upaj Mandi Adhiniyam, 1972 (No. 24  Amendment of
of 1973) (hereinafter referred 1o as the Principal Act),— Section 12.

(1) for sub-section (1), the following sub-section shall be substituted, namely :-—
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Amendment of
Section 13.

Insertion of
Section 14 and
14-A.

No confidence
motion against
Chairman  or
Vice-Chairman.

“(1) The Chairman of every Market Committee shall be elected by and from
amongst the elected members thereof in such manner as may be prescribed,
and such election shall be conducted in the first meeting of the Market
Committee, convened under sub-section (1) of Section 13:

Provided that no person shall be eligible for the election of Chairman unless he is
qualified to be elected under sub-section (2) and (3) of Section 11 B."™;

(i1) sub-section (6) shall be deleted;
(111) for sub-section (7), the following sub-section shall be substituted, namely:—
“(N If any Market Committee fails to elect a Chairman under sub-section (1), then

to fill that office action shall be taken afresh by the Collector within one month
for calling the meeting of the Market Committee:

Provided that during this period proceedings for constituting the Market Committee shall
not be stayed pending the election of Chairman:

Provided further that pending the election of Chairman under this sub-section the Vice-
Chairman shall discharge all functions of the Chairman.”.

3. In Section 13 of the Principal Act, in sub-section (1), the words “Chairman and” shall
be omitted.

4. After Section 13 of the Principal Act, the following Sections shall be inserted, namely:—

“14. (1) A motion of no confidence may be moved against the Chairman or the Vice-
Chairman at a meeting specially convened for the purpose under sub-section (2)
and if the motion is carried by a majority of not less than two third of the
members present and voting and if such majority is more than one half of the
total number of members constituting the Market Committee for the time being,
the Chairman or Vice-Chairman, as the case may be, against whom such motion
is passed, shall cease to hold his office with effect from the date immediately
after the date on which such motion is passed.

2) For the purpose of sub-section (1), a meeting of the Market Committee shall be
held in the following manner, namely:—

1 The meeting shall be convened by the Secretary, on a notice signed by not
less than fifty percent of the total number of members constituting the Market
Committee for the time being, within thirty days from the date of the receipt
of the notice of motion of no confidence;

(i1) The notice mentioned in clause (i) shall also be addressed and simultaneously
delivered to the Collector and on failure of the Secretary to convene the
meeting as provided in clause (i) the meeting shall be convened by the
Collector within fifteen days from the date of expiration of the period of thirty
days specified in clause (i) and the provisions of this sub-section shall apply
to meeting convened by the Collector as they apply to meeting convened by
the Secretary;

(1) The notice of such a meeting shall specify the date, time and place thereof
and shall be dispatched by the Secretary to every member at least ten clear
days in advance of the date of meeting. A copy of the notice shall be senl Lo
Collector for appointment of an officer as required in clause (iv) and a copy
shall also be sent to the Managing Director;
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(iv)

3)

)

(i)

(iii)

14-A.

The Chairman of Vice-Chairman shall not preside over the meeting, but such
meeting shall be presided over by an officer of the Government as the
Collector may appoint for the purpose, However, the Chairman or Vice-
Chairman, as the case may be, shall have a right to speak and otherwise to
take part in the proceeding of the meeting.

No confidence motion shall not be taken up against the Chairman or Vice-
Chairman within the period of—

onc year from the date on which the Chairman or Vice-Chairman holds the
respective officer;

six months preceding the date on which the term of office of the Chairman
or Vice-Chairman, as the case may be, expires; and

one year, for reconsideration, from the date on which previous motion of no
Confidence was disposed of.

In case the Chairman or Vice-Chairman, as the case may be, desires to challenge
the validity of the motion carried out under Section 14, he may, within fifteen
day from the disposal of such motion, refer the dispute in the prescribed manner
to the Divisional Commissioner. The Commissioner shall decide it, as far as
possible, within forty-five days from the date on which it was received by him
and his decision thereon shall be final.”.

Decision on
validity of no
confidence
motion.

Tref=reh, VIR qEU qUl erEE WA, AEEY N WEE RS HEOer, ST § s aen gehifia-—2012.
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690 Hqeagew TSias, TS 13 3Ted 2019
ey IrfufEw
HHIH ] T RoLR.
TeAYRYT Hiw-3ust AUEr (HyyT ) AfufEm, 2o0eR.
[feai® ¢ mmd, R0¢% W AU F agafa Wi gd, orfAfe ‘meawdw v (srenewor)”’ &
fain 3 30T, 0% T WAWAR Wahiior &t 7. ]
el HY-3ust WUt fufEm, R0 T I HelfkE wTY ¥ Afufem.
RA TR % RS 99 H weaqey fqur-woed gr fefafaa w9 aw aifufatea @ -
e . {. 39 Srfufan 1 Gk T ARy FU-3us Ael (Heea) sifufiem, 02k R

gRT WV &T

e T

R AETHRY FiU-Sue quel atfuftm, 2R (FHIE ¥ WY {]93) W UK W H, SUUN (R)
#, quf form ¥ WM W, FeM @i fFn g ok aaver fFefafea g o swenfaa foar
Gﬂ‘{ﬂﬂﬁ:—
“uig T WER U nfea wfafa # faafa w0 F g wam €l qon Su% ©H W T
fraifaa woet wfifa & o7 fFy 91 9% TF SRS SIftswrt fige wol.

3. (2) HEAYRY FHiU-IUST AVE (HEMEF) TEARW, R0%R (FHHIE ¢ T R08%) TiggRT i
fepan wmn ®.

() I ARY ¥ FEd ¥ €id g off, ST AR F Il F W FE A A W T B
FaE, 39 SuFEN ¥ qcur SusHl % 1w T B W A FH E RS FAR GHH S

Wigre, feiew 13 Tt 2019

. 13604-222-3FRE-3I(TI.)-31fY. W%Hﬁmﬁﬁaﬁaus%mu)%wﬁumﬁm
Ffu-3ue wuSt (W) sifuftam, 2019 (SRHIR 9 W 2019) H SIS A TIUel & WHHR § TAggH
Jepifyra foFar S €. :

Sheort title.

" Amendment of
Section 72.

Repeal and
saving.

HEYRW F ToIUE & H ¥ 97 SRR,
YT A, Afaf afea.

MADHYA PRADESH ACT
No. 9 or 2019

THE MADHYA PRADESH KRISHI UPAJ MANDI (SANSHODHAN) ADHINIYAM, 2019.

[Received the assent of the Governor on the 9™ August, 2019; assent first published in the ‘Madhya. Pradesh Gazette
(Extra-ordinary)’’, dated the 13" August, 2019].

An Act further to amend the Madhya Pradesh Krishi Upaj Mandi Adhiniyam, 1972.

Be it enacted by the Madhya Pradesh Legislature in the seventieth year of the Republic of
India as follows :—

1. This Act may be called the Madhya Pradesh Krishi Upaj Mandi (Sanshodhan) Adhiniyam, 2019.

2. In Section 72 of the Madhya Pradesh Krishi Upaj Mandi Adhiniyam, 1972 (No. 24 of
1973), in sub-section (2), for full stop, colon shall be substituted, and thereafter the following
proviso shall be inserted, namely :—

“Provided that the State Government shall be competent to dissolve such constituted com-
mittee and appoint an officer in-charge in place thereof till the constitution of
an elected market committee.".

3. (1) The Madhya Pradesh Krishi Upaj Mandi (Sanshodhan) Adhyadesh, 2019 (No. 1 of 2019).
is hereby repealed.

(2) Notwithstanding the repeal of the said Ordinance, anything done or any action taken under
the said Ordinance shall be deemed to have been done or taken under the corresponding provision

of this Act.

i, T RO AU G SRR, HEARY SR WS i gEoer, Wi d gfi qo s —2019.



